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CORRIGENDU M. 

In the, Legislative Assembly Debates, Budget Session, 1936, V ()[ullle I, 
dated the 10th February, 1936, page 471, faT the subject ~  

"DEMAND OF .• SECURITY .. FROM THE .dBHYUD.AY.A OF ALLAHABAD." 

svvstitu't the following independent heading, namely:-

"MOO'lON TO DISCUSS A .. QUESTION OF PRIVILEGE, NAMELY, 
HOW' FAIt PRESS PUBLICATION OF A·MEMBER'S SPEECH. 
IN" THE-ASSEMBLY IS.PRIVILEGED." 



LEGISLATIVE ASS1!:MBLY. 
Friday, 14th Novemper, 1941. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBERS SWORN: 

Raja. Jagdambika Prata.p Narain Singh, M.L.A. (Fyzabad Division: 
Non-Muhammadan Rural); 

Mr. John Dawson Tyson, C.B.E., M.L.A. (Government of India: 
Nominated Official); and 

Mr. Ammembal Vittal Pai, O.B.E., M.L.A. (Government of India: 
Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

NOMINATION OR ELECTION OF MEMBERS TO THE IMMIGRATION AND THE 
CENTRAL RAJ COMMITTEES. 

110. ·Sarda.r Sani" Singh: Will the Honourable Member for the Depart-
ment of Education, Reaitb and Lands, be pleased to state: 

(a) whether the members nominated or elected to the Immigration 
Committee, as well as the Central Raj Committee, do not 
belong to porto from which immigration takes place and from 
which pilgrims proceed for Raj; 

(b) whether there Bre any rules in this respect, and, if so, whether. 
he will please place a 'copy thereof on the table of the lIouse; 

(c) the ports and ~ frOID where immigration takes place as 
, also the ports from which Rajis proceed to Raj; and 

(d) the names of members of the Immigration Committee and of 
the Central Haj Committee and their constituencies? 

'!'he H0110urable JIr. J[. S. hey: (a) The Rules governing the consti-
tution of the two Standing Committees referred to by the Honourable 
Member do not restrict membership of the Committees to Honourable 
Members residing at certain ports. 

(b) A copy of each of the Rules is placed on the table of the House. 
(c) The Ports from which emigration for the purposes of the rndian 

Emigration Act is at present lawful are the ports of Calcutta, Madras, 
Bombay, Karachi; Negapatllm, Tuticorin, Dhanllshkodi, Chittagong, 
Gopalpur, Vizagllpatam, Cocanada and Cox's Bazar, The Ports' from 

( 807 ) 



LBGISLATIVB ASSBKBLY . [14TH Nov. 1941 

which Raj pilgrims usually embark ~ those of Calcutta, Bombay and 
Karachi. • 

(d) I lay a ~ ~ 011. the table :giving the. inhrmation required by 
the Honourable Member. .. . . 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS 

NOTIFICATION. 

OVImSEAS. 

New Delhi, the 5th February, 1931. 

No. ~  superaession of the rules published with the notification of the Govern· 
ment of India in the Department of Education, Health and Lands, No. 114-0s., dated 
the 7th February, 1924, the foilowing revised rules for the appointment of a. Standing 

<Dommittee on Enligration are published for general information : 

BULKS i"OR THE STANDJNG CoIlKIT'mll ON EmGUnoN. 

-1. Under the orders of His Excellency the Gilvernor General .. Standing Committee 
-composed of members of the Indian Legislature shall be constituted to advise the 
Gilvernment of India on such questions relating to Emigration as may be referred to 
it under the orders of the Member in charge of the Department of Education, Health 
and Lands. 

2. The Committee shall be known as the Standing Committee on Emigration and 
shall consist of the following: 

-

Ohairman. 

The Member of the Governor General's Executive Council in charge of the 
Department of Education, Health and Lands, or an officer deputed by him 
by general or special order to act as Chairman on his behalf. 

Member,. 

(al The Secretary or the Joint Secretary to the Gilvernment of India in the 
Department of Education, Health and Lands, aa may . be decided from 
time to time by the Member in charge of that Department. 

(b) Not more than eight members of the Legislative Asaembly elected by the 
Assembly. 

(cl Not more than four members of the Council of State elected by the Council. 

St.CTt.tary. 

An officer of the Government of India in the Department of Education, Health 
snd Lands aa ~ be decided from time to time by the Member in charge 
of that Department. 

3. The term of office of members elected by the Council of State and the Legislative • 
A.Iembly will be one ,.ear commencing from the 1st April of each year provided that 
any member elected subsequent to that date shall CII&8e to be a member after the 
'31st March of tM following year and further that if any meD\ber ce&BeIl to be a 

member of the Council of State or the Legislative ABBembly which elected him he 
will abo ceaae to be a member of the Committee. ' 

4. If a member elected. by the Council. of State .or the Legislative AlI8embly ia 
~  attend ~ meeting ~  the Comm1ttee at a tune when the Indian Legislature 
IS not slttmg, he Wlll be entitled to receive the allowances admiuible to him for 
attendance at meetinn of the Lelrlalature. 
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5.rTlle ~ of. theStandinJ, COIDII!ittee on ~  will bt\PJU'8lJ' advisory 
~  :their proceedings' will ordiDarily be tre&tlld. sa ~  No p1'8llll ~
.tatives will be allowed to attend any meeting of the Committee. 
6. Meetings' of the Standing Committee on: Emigration .will be 811IIJlD.oned ~  

.the Secretary at such timea.and all frequently &B may be decIded. by the M ~  m 
charge of the Department of Educatio!l' Health ~  ~  ~  the ~ 
ill not in _ion, at le&l!t 14 days' notlCe shall ordinarily be ~ ~  a meetl!lg 
(If the Committee can be summoned. In cases of emergency, this penod of notIce 
may be shortened at the discretion of the .Member .in charge of the Department of E~ 
-ca.tion, Health aud Lands. No quorum IS prescnbed. The agenda of each meetmg 
-will' be drawn up and circulated bY' the Secretary, together· with a memorandum 
.explaining the nature of each item of business and copies of such pa.pers as the 
Member in charge of the Department of Education, Hea.lth a.nd Lands may direct 
Ito be furnished to the Committee. Such papers will be returned by members to the 
Secretary at the close of each meeting. The proceedings of the meeting will be con-
fined to items entered in the agenda. and any request for further infomlation will be 
-dealt with under the orders of the Member in charge of the Department of Education, 
Bea.lth and Lands. 
7. The opinion of the ma.jority will be regarded as the opinion of the Committee. 

In tbe case of an equa.lity of votes, the Chairman shall hsv:e a. second or casting vote. 

RAM CHANDRA, 

Joint Secy. to the Govt. of Indi!l. 

Rule8 for the Standing OommiUee on Pil!Jrimage to the Hediaz. 

'(Published with Education, Health and Lands Department Notification No. l025-H. 
(G.), dated the 8th 1\Iay, 1930) . 

. 1: Under the orders of E ~  the. Governor Genera.J. a Standing Com-
nnttee composed of Members of the IndIan Leglslatnre shall be constituted to advise 
·the Government of India on such questions relating to Pilgrimage to the Hedja.z as 
'lllay be referred to it under the orders of the Member in charge of the Department 
-of Education, Health and Lands. 

2. The Committee shall be known as the Standing Committee on Pilgrimage to 
:the Hedjaz and shall consist of the following: 

Ohairman. 

The Members of the Governor Genera.J.'s Executive Council in charge of the De-
-partment of Education, Health and Lands, or an officer deput.d. Iby him by genera.J. 
-or special order to act sa Chairman on his beha.J.f. 

Member •. 

(1) The Secretary or the Joint Secreta.ry to the Govemment of India in the Depart- _ 
Dent of Education, Health' and Lands, as may be decided from time to time by the 
::Member in charge of that Department. 

(2) to (6) Five Muslim members of the Legislative Assembly elected by the 
.Assembly. . 

. (7) and (8) Two Muslim members of the Council of. State elected bY' the Council. 

Secretary. 

_ The Deputy or the Under Secretary to the Government of India. in the De art-
~  of Education, Health and Lands, as may be decided from time to tilp.e bi the 
Member in charge of that Department. 

3. The term of .office of Members elected by the Council of State and the Le ia-
lative Assembly WIll be tbree y ... ears,. subject .to the proviso that; if any memtr 
ceases to be a member of t.he Councll of State or the Legiale.tive ABBembly which 
.elected him, he will alao cease to be a member of the Committee. 
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··;4.ltammibei1!lecte!by the. CoutIciltJf 'Skte ~  Legiatati'Ye ~  .w 
·a'craimODed to :.tt&nd'. ~ of the Committee at • tIme when the I:adian Legiti-
lature is not sitting lie will be entitled to receivethtlaUowances a«miMlble· to hiD 
for . atteDdMce at .eetillp of t.lw Legislatme. 

5. The f\lDetions of the St.ancting Committee on Pilgrimage to the Hedjaz will. be 
purely Nviaory ~ ~ proceedings will ordinarily· be . treated &8. ~  
No press representatives WIll be allowed to attend any meeting of the CommIttee. 

6. Meetings of· the St.nding Committee on Pilgrimage to the Hedjaz will be --
monad bl the Secretary at such tim8ll. and &8 frequently as ma.y 8e decided by the 
Member in charge of the Department of Education, Health and Lands. When. the 
Legislature is not ill sessiou at least fourteen days' notice shall ordinarily be ~ 
before a meeting of the Committee can· be summoned. In cases of emer",,,ncy ~  
period of notice .. may be shortened at the discretion of the Honourable Member m 
charge of the Department of Education, 'Health and Lands. No quorum is prescribed. 
The agenda of ea.ch meeting will be drawn up and circulated by the Secretary, 
together with a memorandum explaining the nature of each item of business and· 
copies of Buch papers &8 the Member in charge of the Department of Education, Health 
and Lands directs to be furnished to the Committee. Such papers will be returned· 
by members to the Secretary at the close of each meeting. The proceedings of t.b.e· 
Committee will be confined to items entered in the agenda, and any request for 
further information will be dealt with under the orders of the Member in charge. 

7. The opinion of the majority will be regarded as the opinion of the Committee. 
8. Representatives of shipping companies and of Port Haj Committees may be· 

invited to attend the meetings of the Standing Committee on Pilgrimage to the 
Heijaz in an advisory capacity, whenever, the Member in charge of the Department 
of Edll:cstion, ~  and ~  80 ~  For attendance at the meetings ~  will" 
be entItled to receIve travelling a.nd haltmg allowances at the rates admiSSIble to a 
Government servant of the first grade under the supplementary rwes made by the 
Government of India. 

81atemflnt showing the names oj members oj the 8tandi.flg Committee on Emigration and 0ftI 
. Pilgrimage to the H edjaz. 

Name of Member. Constituency. 

(i) Standing Committee on Emigration. 

The Honourable Mr. M. S. Aney-Chairman (Ez.oJ!icio). 

Mr. G. S. Bozman. C.I.E., I.C.S. 

N on-o.IficWw. 
I. The ~  Hirday Nath Kunzru 

2. The Honourable Mr. V. V. Kalikar 
3. The Honourable Saiyed Mohamed Padshah 

Sahib BaMdur'-
•. The HonoUrable Sir David Devadoss 
5. Mr. M. Ghiasuddin 
6. Sir Syed Raza Ali. C.B.E. 

7: .. Shir.ms.ul-' mema "Kamaluddin Ahmad 
8. Mr. N. M. JOshi . 
9. Khan Bahadur Shaikh ;F!IoZI-i-HaqPiracba 

10. Rao 88hib N. Siva Raj 
11. Sir Frederick James. O.B.E. . 
12. Mr: ~~ Mohan Dam 

Official. 

United Provinces Northern 
Non-Muhammadan. 

Central Provinces: General. 
Madraa: Muhammadan. 

Nominated non-offieiat 
Punjab: Landholders. 
Cities of the U. P . ..,..MuhammailaDl 

Urban.' ' 
Nominated: non-official. 
Nominated: non-official. 
North-West Punjab; Mubamma. 

dan. 
Nominated: non-official. 
Madras -EllPopean; 
Surma Val1e;y: cum Shillong, Non;" 

MUhaIIimadan.. 
, \ n_ 
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(D) 81Ohdift{l Cl7mmiIIU on ~ 10 eM BMJ-. 

The' HonourableMr.M. S. Aney-Chairman (E:r;.O.fi.ci.o). 

Mr. G. S. Bozman. C.I.E .• I.C.S.-Official. 

'N on.oJfioi4l8-

1. The Honourable Mr. Abdool Razak Hajee 
. Abdool Sattar 

2. The HOllollrable K. B. Alli Buksh Mohd. 
Husam. C.B.E. . 

3. Qazi Mohammad Ahmad Kazmi . 

,. Byed Ghulam Bhik Nairang . 

5. Khan Bahadur Mian Ghulam Kadir Muham.· 
madShahban 

6 & 7. Vacant. 

West BengRl: Muhammadan. 

Bind: Muha.nm:ia.dan. 

Meerut Division: Muhammadan 
BURl. 

East PUlljab: MUhammadan. 

Sind Jagirdara and Zamindara: 
Landholders. 

TAKING OVER OF THE ENEMY FmMs BY THE CONTROLLER OF ENEMY PROPERTY 
ANi:> OONSEQUENT LITIGATIONS. . 

171. ·Sardar Sant Singh: (a) Will the Honourable the Commerce 
.Member be pleased to lay on the table a statement showing: 

(i) the number of enemy firms in Bombay. Karachi, Madras and 
Calcutta, that hRvebeen taken over by the" Controller; (ii) the 
approximate value of the 'goods and securities; and (iii) the 
approximate advances that have bE-en found t.o have been 
made thereon by (1) British Exchange Banks, (2) Foreign 
Exchange Banks, (3) Indian Banks, (4) European firms or 
individuals and (5) Indians? 

(b) How many suits have been pending in.which (1) 1ihey are plaintiffs, 
(2) they are defendants? 

(c) How many European firms of lawyers r,epresent them and how· 
.many Indians? 

(d) Is the Controller financing any of the' litigations and, if so, from·· 
what moneys and under what authority;' and what staff is employed for 
;this work? 

(e) Is it not a fact that all claims by British subjects in enemy country 
have been dismissed and' 'aU claims against British subjects have been 
-decreed against. them?' . 

(f) Is it that the Controller has been authorise4 td fight for enemy 
subjects' interest against that of the British SUbjects, and if so, at whose. 
-cost and under what authority? ' 

. (g) Is it ~  aiact' that enemy ~  cannot appear in ~  British; 
law court and that therefore no lawyers can represent them, and,. if so, 
have Government taken any action to make known to the Control1er that 
be should immediately dispense with ~ ~  I}pd ,remove this·liab.ility 
()n the public funds?'. . '..... .,' ...... "J..; .  ' .. 

. . (h): (Jan ~~ ~~  in ~ ~~  pi law for an en,emy ~~ ~~  
mot, have Government ~ ~  ~  Clowts ~~ ~  
not, do they propose to do sO w1thout delay in public interests? 

. . 
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(i) Is it a fact that the Controller .of E ~  ~  ~  carrying on 
the business of the ~ concerns ~  I/o. Vlew to ·mamte.i.nmg ~ same-
and, if so, what is the underlying object for doing so, and what IS the-
authority for such action? ". 

(j) Is it a fact that goods manufactured by the agents of the enemy 
subjects and produced in enemy concerns are sent over to this country for-
marketing through British Agents in India, Rnd, ifao, what is the object?' 

.. d' , 

The Honourable Diwan Bahadur Sir A.. Ramaswami JludaJiar: (8) (i). 
In Bombay 50; Karachi 3, 'Madras 2 and in Calcutta 19. . 

(a) (ii)' and (iii). Government consider that the time and labour-
involved in collecting materials for a reply to these questions would not be-
commensurate with the value of the results. 

(b) The number of suits instituted on behalf of enemy firms whose-
assets are vested in the Custodian of Enemy Property is as follows: 

(1) Suits in which such firms are plaintifis 220. 
(2) Suits in which such firms are defendants 15. 

(c) (i). Number of lawyers or' firms of lawyers representing enemy 
firms in these suits is: 

(1) European 11. 
(2) Indian 51. 

(d) and (f). The Custodian of Enemy Property is required at times: 
to institute or defend suits on behalf of the business under his charge. 
The expenditure connected with such suits IS met out of the vested funds. 
of the enemy businesses concerned and not from general revenues. In 
regard to the collection of debts due to enemies, no distinction is made-. 
between British subjects and others. 

(e) Government have no information on this point. 
(g) and (h). I am not prepared to answer portiol'ls of these questions: 

which ask for an expression of opinion on certain legal points. Lawyers 
employed by the Custodian in litigation on behalf of enemy businesses: 
are paid out of the vested funds of the business concerned and no question 
of liability on public funds arises. The Courts of Law need no directioIl' 
from Government as regards interpretation of Law on the subject and any-
such directions emanating from the Government would be inappropriate. 

(i) The policy of Government is to vest, where necessary, the property 
of enemy businesses in the Custodian of Enemy Property for the purpose' 
of preventing benefits accruing to the enemy, &8 well as for preserving such 
property in contemplation of arrangements to be made at the conclusion 
of peace. The authority of this officer arises out of the powers granted' 
under the Defence of India Act and the rules made thereunder apart from 
which no special authority has been vested in the Custodian in that behalf. 

(j) No. 

111'. JI11Ienbhat Abdullabhal Laljee:' The Honourable the Commerce-
Member has said, in reply to part (i) of the question, that Government are-' 
preserving the-enemy property until the end of the war. Why is it that; 
Government are anxious to preserve ~ property? 
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fte BOD01U'&ble Dlwan Bahadur Sir A. BamaswamlKud&1lar: Beoause 

we are anxious, Sir, that the property i of our nationals in those foreign 
countries or enemy countries should be equally carefully preserved. 

. 
Mr. lI.usenbhai Abdullabhai Laljee: Has the Honourable Member 

information that they are not preserving it at all? 

The Honourable Diwan Bahadur Sir A. Ramaswami )(udal1ar: I have 
information to the contrary, if at all. . . 

Sardar Sant Singh: May I know, Sir, what is the legal position of the 
Government in this case. When Government are asking the Controller of 
Enemy Firms to institute suits, do Government become the principal or 
do the enemy firm remain the principal? 

The Honoura.ble Diwan Bahadur Sir A. Ramaswa.mi )(udaliar: The 
Controller is the principal, Sir, on behalf of the e:lemy firm. Government 
do not come in. 

Sardar Sant Singh: According to the civll law, as it dands, the Courts 
are forbidden to take cognizance of a case in which the enemy as such is 
the plaintiff. Are Government +,hen entitled to bring a suit on behalf of 
an enemy firm when that enemy firm is the principal? What is the rule 
about it? 

:Mr. Husenbhai Abdullabhai Laljee: There is no rule. 

The Honourable :Mr. )(. S. bey: May I ask the Honourable Member 
to point out any particular section of the proccdure code or any other code 
that he knows of which forbids anybody from having recourse to a Civil 
Court in regard to property situated in British India. 

Sardar Sant Singh: The position has now been reversed. I am asking 
a question of the Honourable the Commerce Member. 

:Mr. President (The Honourable Sir Abdur Rahim): It is 8 question of 
law. 

CONTEMPLATED CHANGE OF THE TENURE POST OF THE DEPUTY DmECTOB 
GENERAL OF ARCHAEOLOGY INTO A PERMANENT ONE. 

1'l'2. *)(auIvi Abdur Rasheed Chaudhury: Will the Honourable the 
Education Member please state: 

(a) if it is a fact that the post of Deputy Director General of 
Archreology in India is a. tenure past to be held by Superiri .. 
tendents, Archreological Survey, for three years; 

(b) if it is a fact that Government are now considering to change 
this tenure post into a permanent deputyship; 

(c) if so, the reasons therefor; and 
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~ wlUllij16f" hit. it &waJ,'l tht ~  ~ ~ ;the· M~ 
. ~  MV4»'sely oo.d that tQel'6 18 & generailDlpl!aBmoll that. 

this change is being brought about to . debar the Muslim 
officers of the Department who are eligible for the appoint-
ment? 

Mr. 1. D. Tyson: (a) Yes . 

. (b) No. 
(c) and (d). Do not arise. 

T.LBPHONBS IN THE ABOHAEOLOGICAL E R ~NT  

1'13. ·X.ulvi Abdur Rasheed Ohaudhury: Will the Honourable the 
Education Member please state: 

(a) whether he has considered the recent proposals of the Govern-
ment of India to curtail the number of telepbOllei. in the 
Archwological Department; 

(b) whether he is aware that there are luany telephones in that 
office which are wholly unnecessary and amount to waste of 
public money, ha'¥ing been installed without any principle; 

. (c) if it is a fact that, for instance, the Conservation Assistant in the 
office of the Director General of Archwology is a non-gazetted 
subordinate, but is provided with a t.elephone; and 

(d) whether owing to the economy orders about the curtailment of 
telephones he proposes to get such telephones removed? 

Mr. 1. D. Tyson: (a) The possibility of curtailment of the number of 
telephones is under consideration. 

(b) No. 

(c) The Conservation Assistant has no independent conneetion but has 
an extension from another telephone, which serves as an office telephone 
~  the conservation office. 

(d) The question whether any reduction is possible in the number of 
telephones in the office of the Director General of ArchlOOlogy in India is 
under consideration. 

REOENT TOUR TO TINNEVELLY BY THE"DmECTOR GENERAL OF ABOHAEOLOGY. 

1'14. ·Jlaulvi AbdUl Rasheed Ohaudhury: Will the Honourable the 
Education Member please state: 

(a) if it is a fact that recently' tbe Director General of Archwology 
asked for Government permission to visit Ceylon at Govern-
ment expense; 

(b) if it is a faot tbat the permission was refused, but he travelled 
up to Tinnevelly at Govemmentexpense and from there he 
took leave and proceeded toCeylon; 

(c) the object of his going to Ceylon at Government expense; 
(d) whether he intended to·SO..to Ceylen on' his private busilless; 
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(e) ~  hetWderedthe staft· who accompanied. him; up to 
. TiDneiyeIlyto return to headqua.rters, while he was prooeeding 
to Ceylon; if not, why not; and 

(f) what there was at Tillneveny of archreological interest that made 
the Director General to take such a long journey at such 0 
heavy expense to Government? 

J[r. J. D. Tyson: (a) No. 

(b) The first part of the question does not arise. The reply to the 
'5econd part is in the affirmative. 

(c) Does not anse. 

(d) No. 

(e) The staff which accompanied the Director General consisted of a 
stenographer and two' peons. Of these, one peon was ordered to return. 
The other peon was taken to Ceylon at the expense of the Director  General 
·of Archreology in India. The stenographer· also visited Ceylon on casual 
leave at his own request and at his own expense. The staff which did not 
return direct from Tinnevelly was ~  by the Director General during 
·the tour subsequent to his visit to Ceylon. 

(f) The following monuments and site 'Were inspected by t.he Director 
IGeneral at Tinnevelly or in the neighbourhood: 

(i) an ancient temple at Tiruchendur which was undergoing con-
servation; 

(ii) the important and extensive pre-historic site at Adichanallur; 

(iii) the temple at Krishnapuram; 

(iv) the Nelliappa temple at Tinnevell:v. 

The Director General of Archreology in India also inspected a number of 
-other places on his way to Tinnevelly. 

Mr. Lalchan.d Nav&lr&i: May I know if, when he WIIS going to Ceylon, 
·the Director General said that he had to see these monuments there and 
:also do his work? 

Mr. 1. D. TySOD: These monuments are in India with:n his own juris-
·dietion. He told us that he was going to Ceylon after seeing eertain 
:aJ;lcient monuments on the wa.y to Tinnevelly and in thd Tinnevelly area. 

ApPOINTMENT TO THE POST OF THE DEPUTY DmECl'OR GENERAL OF 

.ABcHAEOLOGY. 

175. ·Jlaulvi Abdur Basheed Ohaudhury: (8) Will the Honourable the 
"Education Member kindly refer to answers to supplementary questions 

~~ to question No. 166, asked by Sir ~ ~  in this ~  
onfhe .26th February, 1941, and state what-sentences or eXtracts ~ pa.ra-
'gTaph. 83 of .. Sir Leonard ~  Report, to ,which the E~  

Secretary drew ,attention in support of the. ~  of ~  

~  to the post bfthe Deputy Direetor;' . G ~  of Ar9hre61cgy, 
~  tlle ~ underlyillg the' ~  appijlli'trnent?", ,I :c ; ..' 
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(b) Is it a fact, that. the following sentenee occurs in the ~ para-
graph of the J'eportreferred to ~ at' page ~ "Circle Supermtendents. 
shall be eligible for promotion to the post of DIrector General or ~  
Director General. . . ."? Will the Honourable Member plesse pomt out. 
if there is any similar specification for the appointmep,t of the Govern-
ment Epigraphist to the two posts referred to above? 

(c) Is it a fact that opening sentence of that paragraph ,implies that. 
the incumbent of the post of the Deputy Director General "should' have 
experience of conservation, excavation and exploration? How does the-
Honourable Member reconcile with this implication contained in his reply 
tv paragraph (c) of question No. 166 referred to, namely, that the know-
ledge and experience of conservation and excavation 'is not a necessity 
for the incumbent of the post of the Deputy Director General ot 
Archmology? 

(d) Is it a fact that the present incumbent had already been earmarked' 
for promotion as Deputy . Director General of Archreology before he was. 
giv£'n four months training? If not, how was his selection brought about 
and why was the seniormost Muslim officer in the general line not select--
ed for training inatead? 

(e) Is it a fact that the latter has a number of literary works to his. 
credit? What literary work has been done by the present incumbent of 
(he post? • 

Kr. J. D. Tyson: (a) The Education Secretary's reply was directed 
towards showing that the detailed recommendations of Sir Leonard 
Woolley did not in effect reserve the post of Deputy Director General to. 
officers in charge of circles but envisaged selection from a staff 'differently 
constituted from the existing staff of the Department. 

(b) The :1nswer to the first part is in the affirmative. In regard to the' 
second part there is no recommendation in the report that the Govern-
ment Epigraphist should be eligible for promotion to Director General or-
Deputy Director General. 

(c) The implication of the extract ref£'rred to is a matter of opinion. 
(d) The answer to the first part is in the negative. In regard to the-

second part attention is invited to the reply given to part (c) of starred' 
question No. 166 on the 26th February, 1941. 

(e) 'Government are not aware of any literary works publishea 15y the 
seniormost Muslim officer. In regard to the second part attention is' 
invited to the reply given to part (c) of starred question No. 136 on the 
11th November, 1941. ' 

WATER CaABGES LEVIED ON THE DuFT:B.nl:s' QUABTEBSDi ALI GANJ AREA .. 
NEW DELHI. 

176. ·Sa.rdar Set Singh: (a) Will the Labour Secretary please state-
whether it is a fact that in the .Duftries' Quarters built in 1927 in Raja 
Bazar and Minto Road Area, water is being supplied free of any charget 

(b) Is it a fact that in the Duftries" Quarters built recently, i ..... 
during 1941 in Ali Gan.i, water-meters have been installed and monthly 
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~ OO  the-pay Dills of' duftries '.for the conS'ilIDptiOD. 
of water? .",'.,' 

_ (c) When in the Minto Road and,ftaja ~~  o!\,re",Q).l8ri\ers water is. 
peins supplied free of any charge for the last 12 years, what is the justi. 
ficatioilfor charging water-rent- from, duftries putting up in Ali .Ganj\ 
quarters? Do Government propose to arrapge to take off the water-
meters from Ali Ganj Area ,and supply water free of charge as usual? 

(d) Is it a fact that water charges fixed for Ali Ganj Area are those <appli-
cable to E-type quarters? Is there a clear-cut d:fferentiation between a 
clerk entitled to an E~  quarter and a duftry, and if so, what is the-
reason for fixing the same limit of water consumption for a duftry· 
~~ , 

Mr. lI. O. Prior: (a), (b) and (c). Occupants of Duftries' quarters in 
all areas in New Delhi, including Ali Ganj, are allowed free supply of' 
water, subject to a maximum consumption of 2,000 gallons per month pm--
quarter. Water consumed in excess of that quantity, however, is charged' 
for in full. These quarters are .all metered, and it is not proposed to take 
off the meters as Government have to make payments· to the New Delhie 
Municipal Committee on the basis of consumption recorded by meters. 
It has been learnt that the Municipality has been charging these tenants 
Re. 1 per mensem per quarter in addition to the same amount paid to that' 
body by Government, as the Committee levy a minimum charge for 4,()()(}-
gallons, i.e., at Rs. 2 per mensem per quarter. The Central Public Works. 
Department is, however, taking up this matter with the Committee. 

(d) No, vide the reply to, ~  (b) and (c) abo.ve. No free supply of-
water is made in the case of E type quarters whICh are allotted to clerks 
drawing a pay' of not more than Rs. 75 per mensem. 

Sardar S&D.t Singh: Are the quarters in Raja Bazar and Minto Road:' 
also separately metered? 

Mr. lI. O. PrIor: That is my information. 

DOUBLE FEE OHARGED IN THE PuNJAB AND DELHI PuBLIC SCHOOLS FROM-
. STUDENTS WHOSE FATHEBS PAY INCOME-TAX. 

177. *Bha.l Parma N&D.d: (a) Will the Honourr.ble Member for 
E ~  be pleased .to state whether it is a !act t,hat pupils, ~  

. fathers pay income-te.x, are charged double fep. m ~ PunJab and Delhi 
public schools? 

(b) As the same amount of labour is taken in ~  education to-
all alike, why should classification be made among pupils and ~  
feeF: charged from various classes? 

. Ill. 1. D. 'l"J8OIl: (a) I should prefer:to say that parents who are not 
assessed to· income-tax are charged fees :at half ~ 

..(b) The scales of fees have been 80 devised as to:,gi:ve spme relief 00.. 
~  ~  ¥mes are comparatively small. " 
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:SnJ>a. ' J'OB DBvBLoPlliDn'. QI' Tio: bmUJr· MBBOANftLII .. MA:BIlfJ:. 1'01& 
PARTICIPATION IN THE COASTAL AND OVERSEAS TRADE.: . 

118. *1Ir • .Akhil Ohaadra Datta: (a) Will the Honourable the Oom-
mflrce' Member be pleased to state if it is Government's· policy and their 
reBpOnsil>ility 'to take suitable steps for the development of an Indian 
Mercantile 'Marine and for providing an adequate participation of that 
Murine in the Coastal and the overseas trade of India 8S Atated by his 
predecessors, Sir Joseph Bhore and Sir Muhammad Zafrullah Khan. in 
this House on the 11th September, 1933 and the 5th February, 1936, res-
pectively? 

(b) If the answer to part (a) be in the affirmative, will Government be. 
. pleased to state what steps. they have taken. i? furtherance of that ~  
and responsibility and, partIcularly, for provldmg for an adequate partlCl-
'pntion of Indian shipping in the overseas trade? 

(c) If the answer to part (b) be in the negative, what is their policy 
nc.\V and what do they propose to do for the developmElnt of Indian 
·shipping in the coastal and the overseas trade of India? 

(d) Will Government be pleased to state whether it is a fact that Sir 
Muhamml\d Zafrullah Khan 8S Commerce Member on the 26th January, 
193'i and the Honourable Member on the ·25th March, 1941, stated in this 
House that the policy of the Government of India in regard to the deve-
lopment of an Indian Mercantile Marine i8 to give •• all possible and reason-
. able assistance" to it? 

(e) If the answer to part (d) be in the affirmative, will Government 
be pleased to state whether it is a new policy or whether it is the same 

cas their responsibility accepted by them as mentioned in part (a) above? 

The Honourable Diw&n Bahadur Sir A.. Jl.amaswami ][udaliar: (a) Yes. 
(b) The attention of the Honourable Member is invited to the reply 

given by me on the 25th Ml;I.I'ch, 1941, to the latter por.tion of part (a) of 
his question No. 494. 

(c) Does not arise. 
(d) Yes. 
(e) It is no new policy. 

JIr. Akhil 0h.aDdra Datta: With regard to part (b), may I know what 
steps ~ actually been taken? 

The Honourable Diw&n Bahadur Sir A.. Rulasw&mi ][udaIlar: 
'That was answered in the reply given by me on the 25th March, 1941, to 
which a reference has been made. A long reply was given . 

. STEps FOR DEvELoPMENT OF THE JNDAIN MERCANTILE MA.BINE FOB 
PARTICIPATION IN THE CoASTAL AND OVEltSEAS TRADE. 

I,. •• :Br. A.kh1l 0IWidr& J»t.tt&:{a.) Will the Honourable the OOn:iBs:erce 
Member be pleased to state whether Government are aware thstthe 

~  GQv8..""IlIIl.ent. ~  ~  doing all, they ~ for rendering. fina.ncial 
;8Sslstance to the 'BrItIsh sb.ipPlDg,and whethertpeyare aware that they 
.have announced that "the necessity of mainta.ining ttie' Britisll"Yercimtile 
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l&Iin& in adeqna.te, atr.e!I.«th aiOdiAa poili'ticm. ,at . full ooinpetitiv. eMoi·, 
ency will always be kept constantly in mind"? . 

(b) If ~  to part (a) be in the amrmative, will G ~  
be pleased to state whether they have drawn up any pls.n for develop1D(. 
lndia.n shipping in all maritime trades of India., both during the war and-
after it is over and, if so, what that plan is? If not, why not? 

The BCGourable Diw&ll. Bahadur Sir A.. :B.a.muwami JlUdali&r: The 
attention of the ~  Member is invited to the reply given by me: 
to his starred question No. 239 on the 3rd March, 1941. 

MESSAGES FROM THE COUNCIL OF STATE. 
Secretary of the Assembly: Sir, two Messages have been received from-

the Council of State. The first message is as follows: 
"I am directed to inform you that the Council of State, at its meeting held on. 

the 13th NO¥ember, 1941, agreed, without any amendment, to the following Bills. 
which were passed by the Legislative Assembly at its meeting held on the 30th 
October, 1941, namely:" 

1. A Bill further to amend the Code of Criminal Procedure, 1896; 
2. A Bill further to amend the Code of Criminal Procedure, 1898 (Second. 

Amendment); and 
3. A Bill further to amend the Factories Act, 1934." 

The second Message reads thus: 
. ~  directed ~ ~ you that the Bill to regulate the employment of women' 
m mmes ~  a certam perIOd ~  and after childbirth and to provide for pavroent 
of m!ltermty benefit to them, which was. passed by the I..egisl&tive Aasembly &.t its 
~  held on the 5th November, 1941, was passed by the Council of State at 
its meetmg held an the 13th November, 1941, with the amendment shown in the. 
enclosed statement. 

The Council of State requests the concurrence of the Legislative A88eIllbly to the. 
amendment. .. . ' , . , 

Sir, I lay on tile table the Bill, as amended by the Council of State .. 

COUNCIL OJ' STAn. 

Statement ~  the . ~  ~  in: the BiU tlf ~ ~  ~  of' 
women tn mmes ~ a oertam period befOTe and after. childbIrth ~ to provide /OT 
payment of materntty benefit to them, by the Counctl of State at ttB meeting held' 
on the 13th November, 19.p. 

In clause 6, foY:' the proviso to sub-clause (1) the folliwing proviso was sub-
stituted, namely: 

"Provided that she shaI1 not receive such bonus if at the place ~  by 
her for her confinement she would ~  been entitled free of charge to.. 
the services of a qualified midwife or other trained person provided by 
the owner of the mine." 

SRA VAX ,,-' LAL, 

New Delhi: 
Secutary oj the Council of State. 

The 13th November, 1941: 



• :! .. 

~ E R ~ Y  (LOCAL ,AUTHORITIES' TAXATION) BILL-coatl. 

Kr. Preal.dent (The Honourable Sir Abdur Rahim): The, HoUSe will 
flOW resume consideration of the Bm to regulate the extent to which 
.railway property shall be liable to taxation imposed by ,an authority 
'Within a Province. The question is: 

"That clause 3, as amended, stand part of the Bill." 

Sir Cowasji '.TehaDgir (Bombay City: Non-Muhammadan Urban): Sir, 
l W!\S speaking when we closed the discussion yesterday. An under-
stauding has been arrived at by those' who disagreed with the amendment 
moved ty Dr. Banerjea, and I understand that the Honourable Member 
:in charge of the Bill is to place before the House an amended form of 
:the amendment. 

Mr. President (The Honourable Sir Abdur Rahim): Who is going to 
:move this agreed amendment? 

. Dr .. P. 11. ~ ~  Suburbs: Non-Muhammadan Urban): 
'fllr, WIth your permISSIon, I WIsh to add to the amendment, moved by 
'TIle YElsterday, the following words: 

"and all the relevant circumstances of the case" 

'This will be acceptable to all sections of the House. 

Mr. President (The Honourable Sir Abdur Rahim): Is that the giRt 
,of the agreed amendment? 

~ 

The Honourable Sir Andrew OIow (Member for Railways and Com-
munications): Sir, I believe that will be generally acceptable and I 
am prepared to accept it. ' 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in sub-clause (2) of clause 3 of the Bill, for the words 'all the circum-

stances of the case' the words 'the services rendered to the . Re.ilwo.y a.nd a.11 the 
:relevant circumstances of the case', be substituted." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

'''That clause 3, as &mended, stand part of the Bill." 

The motion was adopted. 

'Clause 3, as amended, was added to the Bill. 

,Clauses 4 and 5 were added to the Bill. 

Clause 1 ~ to the Bill. 
The Title and the Preamble were added to the Bill. 
"The Honourable Sir Andrew Olow: Sir, I move: 
"'That the Bill, as amended, be paRsed." 

( 820 ) 
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. .J[r. Preaiden' (The Honourable Sir Abdur Rahim): Mot.ion moved: 
"That the Bill, as amended, be passed." 

Babu B&ijDaUl Bajoria (Marwari Associat.ion: Indian Commerce): Sir, 
.I ccngrat.ulate the Honourable the Communicat.ions Member on his t.imely 
.accept&ncp. of the amendment to t.his Bill which is accepte.ble to all 
.sections of this House. I am also very much satisfied that this agreed 
amendment ·sa.tisfies the six ex-Mayors of Bombay. I would like to 
mellticn one point which I touched previously also. This is the question 
.of appointing an agent. on behalf of the railways to get reduction of taxes 
from the municipalities concerned. I took strong exception to' this pro-
eedure of the railways and I was also supported by my friend, Mr. 
Husenbhai Laljee. My information is that in one particular case, East 
Indian Railway versus Howrah Municipalit.y, t.his agent got over a lakh of 
rupees as his fee for getting the tax reduced. This is scandalous. Does 
it mean that t.here are no officers in t.he Railway Department concerned 
who could have t.ackled the matter and settled it amicably to the interests 
d both the railways and t.he municipalities concerned? Sir, if Ruch 
matters are tackled and settled by the officers, there will be no charge 
..to the railways. The railways will save considerable sums of money. 
As ~ matter of fact what. the railways think as t.heir gain may not be 
their gain at all. If this matter is left. in the hands of the agent who 
gets a percentage on the reduction of tax he is able to secure. then 
what is done might have been so in the case which I have just mentioned 
.that the agent does not take any interest when the assessment is being 
made by the municipality. He allows the municipality to assess railway 
pr(;perty as they like, and when the assessment has been made at a 
.high figure, he approaches the ~  and asks the railway concerned 
to file all appeal . . . . . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
MembH is really not speaking on the third reading of the Bill. 

Babu BaijnaUl Bajoria: This is entirely about. this railway taxation 
and I will finish in two minutes . , . . 

Kr. President (The Honourable Sir ADdur Rahim): Yes, yes; but 
cot at. t.his stage. 

Babu Bailnath Balorla: Then he asks t.he railway to file an appeal 
~ the Commissioner or the officer to whom appeal is allowed, and 

he gets &. reduction which they could have . got. eveD. from the munici-
pality if t.he case had been properly 'Placed before . . . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Membe:.- is really ventilating particular cases, 

Babu Baijnath Bajoria: I am finishing, Sir. I would, t.herefore, like 
1hat this syst.em of agents paid on a commission basis should be stopped 
and an t.hese matters must be handled by the raaway officers themseives. 
If tIle case goes to a judicial officer appointed as t.he appellate aut.horitv. 
then they could have a lawyer if necessary. on a daily fee basis, os 'Is 
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[Babu Baijnath Bajoria.] , , 
usually done in other COM cases. The suggestion I have'made is int.he: 

~  of railways and I hope, it will have due ~  from the-
Honourable the Communications Member. 

1),. P. N. BaDel'Jea: Sir, the Bill in its present shape js a great: 
improvement not only on the original Bill but on the Bill as it emerged 
from the Select Committee; and for this our best thanks are due to t.he-
Honourabh· Sir Andrew Clow and other Members of the Governme!lt, 
I urged many things in the course of my first speech and I am glad to. 
be able to say that I have got two-thirds of what I wanted. For ~ 
remainin.; third, I shall wait for a more suitable opportunity. I give-
my full support to this motion. 

:Mr. JamnadaB X •• ehta (Bombay Central Division:' Non-Muham-
madan hural): Sir, I did not wish to speak on the third reading, but 
for the few observations of my friend, Mr. Bajoria. He very pleasantly 
referred to the six-ea:-Mayors of Bombay. I beg to assure him that. but 
for these six ex-Mayors, all the municipalities in the country, including; 
the Calcutta Municipality, might have been tr8!pped into a position "There 
they may have lost so much that they would have realised too late wbat 
t.he:' did; but we have agreed not to reopen any controversy. I, there· 
fore, heartily support the third reading. 

Pandit L&Jcsbmj Kanta )(ait.ra (Presidency Division: Non-Muham-
madan Rural): Sir, I offer my whole-hearted support to the motion just 
made by the Honourable the Communications Member. I do not wnnt. 
to take' any credit to myself, neither do I want anybody to_ be deprived 
of any credit he may lay claim to. ~  the Honourable the Communi-
cations Member knows very well that it was I who suggested to him what 
has now been acceptable to the House and for which credit has been 
taken by some Honourable gentlemen-some ex-gentlemen. I do not-
say ex-Mayors because that created some trouble for me yesterday-some< 
ex-gentlemen of the Bombay Corporation. It must be admitted that the.-
('onceding of a High Court Judge or a District Judge as an ofticer to 
go im,) the question of adjudication is a step in the right direction and 
it is I. great step forward; and now that the Honourable the Qommuni-
cath'llsMember has been pleased to accept the other amendment aS'well 
the position is that the adjudicating officer will not have his discretion 
fettered in the way it would have been but for this amendment. We have· 
pcinted out that this piece of legislation, as it stood befttoe the, ~ 
ment, gave rise to all manner of doubts, not only in the' minds of bicY 
corporations, but in the minds of all municipal boards, district board; 
and union boards in the country and I have had on more than onek 
o{'casio'l ill connexion with this Bill. 

Mr. President (The Honourable Sir Abdur Rahim): You need not 
repeat all that. 

~  Y,ak·bmi. ~  'Mat.tra: I am not repeating it-voiced that 
feehng. N.ow, I thmk the fears would be allayed to a considerable ~  
by -tho) ~ T  of this amendment, ,I wish, Sir, the lIonourable the; 
CrunQ1ulucatIOnaMeinher", would prescnbe 8. set of rules which 'Woultf 
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clarify the procedure in these matters. Unless a course of procedure is 
prE'8cribeJ in such matters, there is bound. to be some trouble. If that 
is tione, then a long standing problem will be solved. I have very little 
InClre to add. I hope t.he trend of decisions which have so far been given 
on tbis Question "of consideration of cirpumstances" will not be afieeted 
by the slight verbal alterations we have made in the amendment just 
pas:;:ecl. I hope, Sir, a better atmosphere will be created for all concerned. 
Sir, I SlllJPOl't this motion. 

Mr. Husenbl;l.ai Abdullabhai LaJ.jee (Bombay Central Division: Muham-
mad.an l{urul): Sir, I rise to sup'port the Third Reading of the Bill, and 
I must say that the' Government brought forward this Bill for the benefit 
of hC'al self-Government. Right up to yesterday I believed that they 
brougllt this Bill forward for. the advancement of local ~G  

Suddenly. Sir, my friend from Calcutta sprang a surprise on us, it was 
3 mmd'Tiul surprise which usually Devi Luxmi (Devi Goddess Money) 
springs on us, but in this case the public interests of Bombay and or 
all other municipalities in the country had to be seriously considered. 
I ~  ~  the Honourable the Communications Member for 
taking into consideration the strong feeling of the House. We can 

~  frankly now that he never intended to harm the municipa.1ities 
ill ~ WHy and be wanted to safeguard very much his own interests 
of RnilmlYs. 

The 'only other thing to which I would like to refer is, I still don't 
helieve thnt the Government do employ agents for dealing with public 
bodie" lik·' the municipalities. to reduce taxation, and above all, such 
fees as my friend, Mr. Bajoria, mentioned, a lakh of rupees or so, is cer-
tainlv 'ill exorbitant sum to be paid by way of fees. One thing ~  

si:rikf;;·-mp is that if an eminent lawyer is appointed, he is, I am told, 
barred from taking lump sum fees by way of remuneration or lump sums 
in rebll"l fdr and according to the services rendered. So it would appear' 
th:lt the man-employed as agent was not a lawyer, otherwise the High 
C,-.urt would· have taken action against him.· So if he was not a lawver, 
and if he was fortunate to get a lakh .  , .. , • 

Mr. President (The Honourable Sir Abdur Rahim): That question does. 
not arisi'. 

Mr. HU8enbhai Abdull&bhai Laljee: My point is this, that as the Hon-
ourable Member has brought forward thi!" Bill in the interest of local 
self Government, he should see to it that the interests of both the 
GQve!'nmpnt and the ratepayers are properly -Safeguarded, and no agencv 
is ~  which would benefit itself at the cost of the other by appoint-
ing special class of agent. 

The Honourable Sir Andrew Clow: Sir, I am somewhat surprised [It 
the suggestion that the Railways acted improperly in employing an agent,. 
and that the railway officers should do this work personally. Railwa:r 
officprs Ilrc simple souls accustomed to do things like looking after the 
raih and locomotives, a,nd when they /let up ag3inst persons who were 
unkindly described by Pandit Laklshmi Kanta Maitra as .. e:r-gentlemen'" 
wh) have been Mayors Of big municipalities, they naturally feel unequal 
to the task. There is nothing wrong in employing ap agent, and as' 

B 
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l Sir Andrew Clow.] 
reo-ards thp remuneration I am assured that the statement that he ~ a 
lakh of rupees for working in a single case is incorrect. I do ~~  thmk 
the method in which he is remunerated is going to affect the deClslOn that 
a J ~  will give on a case of this kind. 

Mr. Husenbhal Abdulla.bhai Laljee: Was he a lawyer? 

The Honourable Sir Andrew Olow: No. This has been a controversial 
~  and I am not at all surprised that it should have evoked 8 
considerable amount of discussion. If that discussion has led to thought 
OT} what is admittedly a very intricate and complicated issue, it will 
have served its purpose. I am only a little surprised that one phrase 
in UjP Bill has not received the attention it deserves, and that is the 
phra,;e which occurs both in the preamble and in clause 2, namely, thE' 
words "property vested in His Majesty". The claim for special pro-
vision:> in respect of taxation on Railways does not merely rest 
on the fact that they are Railways. 'rhis Bill does not give protection, 
for exnmple, to Railways which are owned oy companies. It rests on 
the fact that we are dealing with Crown property, and that as the 
Government of India Act recognise you will not expect normally to treat 
-the Crown exactly as you would a private individual, because it is paying 
out the taX'payer's money. I thank Honourable Members for the help 
they have given me in bringing this Bill to a form which, if it is not 
perfect, represents a large measure of agreement. 

lIr. President (The Honourable Sir Abdur Rahim): The question ill: 
"That the Bill. as a.mended, be passed." 

The motion was adopted. 

THE INDIAN COMPANIES (AMENDMENT) BILL. 

The Honourable Diwan Bahadur Sir A. Ramaswami Jludallar (Com-
.1l1erce Member):· Sir, I move: 

"That the Bill further to amend the Indian Companies Act, 1913, he taken into 
oonsideration.' , 

This amending Bill deals with two different matters. The first is an 
amendment which is proposed to section 104 of the Indian Companies 
Act. Certain returns in respect of allotment of shares have to be filed 
with the Registrar within a month. It is found owing to the disturbance 
jn the mail traffic between the United Kingdom and this countrv and 
mrions other parts of the world that that period is quite insufficient, and 
power is proposed to be given to Registrars to extend this period in ex-
~  cases in order to give the time that may be necessary for tha 

returns to be filed. 
The second amendment is an amendment to section 282B of the Act 

Under that amendment, in the case of provident funds the monevs ~ 
to be invested in trustee securities. Representa.tions have been ~  to 
liS ~  several companies that they would like to invest the provident fund 
in the Post Office Savings Ban.k;The proposal, t?erefore, is to permit, 
;apart from thes; trustee secunhes under the IndIan Trusts Act, theRe 
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e{!ompanies to deposit in the Post Office Savings Banks the provident fund 
-llloneys of employees of companies. Sir, I move that this amending Bill 
be taken into consideration. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian Companies- Act, 1913, be taken into 

~  , 
The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 

Clause 1 was added to the Bill. 
The Title and the Preamble' were added to the Bill. 

The Honourable Diwan Bahadur Sir A. Ramaswami lIudaIw_: Sir, 
j move: 

"That the Bill be passed" 

:JIr. President (The Honourable Sir Abdur RahIm): Motion moved: 
"That the Bill be passed." 

:Mr. E. L. C. GwUt (Bombay: Europeans): Sir, I propose to confine 
my remarks particularly to clause 3 of the Bill. I would like to express 
,appreciation to the Commerce Member for having made it possible in the 
:future for Trustees of Provident Funds to invest m:>l1eys for which they 
.are responsible in the Post Office Savings accounts. Whilst the rate of 
interest yielded by the Post Office Savings Bank is not as great as most 
,gilt-edged securities, there are occasions where the ability to invest money 
in this Bank will prove of assistance to Trustees. 

"The Rules for the Guidance of Depositors in Ppst Office Savings 
Banks", however, which govern deposits in the POiSt Office Savings Bank, 
.and which are set out in the Post and Telegraph Guide and in the issue 
I have in my hand which is dated September, 1939, and .1 believe these 
rules have not been subsequently altered, are on page 119.( of that issue 
will need radically to be altered, unless the object of clause 3 of the Bill 
is going to be defeated. For instance, Sir, rule 7 states "Deposits in 
Trusts are not allowed, and cannot be recognised". 

Rule 8 reads: 
"Money cannot be deposited in the name of ~  or more persons jointly, provided 

'that nothing in this rule shall prevent the ~  of money lU tb.e n.a.me of a. known 
1irin." . 

No moneys in the Provident Funds, at any rate recognised Provident 
:Funds, are in the names of less than two trustees, and are not in the 
Ilames of the firms for the benefit of whose employees the funds exist. 

Rule 10 states: 
"TM tota.l amount at call which may be deposited in anyone official year-from 

the 1st April to the 31st March inclnsive-after deductillg the amounts withdrawn 
during the year, may not exceed Rs. 750, i.e., no deposit shall be received which has 
the effect of raising the depositor's balance exclusive of interest credited in the 
-current yea.r, to a figure more than Ra. 750 in excess of the balance at hi. credit ,j. 
calion the 1st April last." 

B 2 



826 

[Mr. E. L. C. Gwilt] 
Rule 11 states: 

LEGISLATIVE ASSEMBLY 
, 
[14TH Nov. 1941:'-

"The total amount at call which a depositor, adult or minor, may' have at any 
time, exclusive of interest fo! the .current year, is Rs. 5,000." 

It is improbable that a Provident l!'und of a firm of any size will be· 
less than Rs. 5,000. Unless, therefore, the rules that' I have particularly 
quoted are altered, the trustees of provident funds would not be any 
better off than they were originally. I have no doubt that 1. am drawing 
attention to a matter which has alreadv received the attention of the 
Honourable the Commerce Member, but I would ,like ,him to assure the· 
House that the rules governing deposits in the Post Office Savings Bank 
will be altered, and if he will give it an idea of what those alterations are 
lIkely to ~ I shall be grateiul to him. 

The Honourable Diwan Bahadur Sir A. Ramaswami lIIudaliar: This 
question has engaged our attention. Consequent on the amendment of 
this Act it is necessary that the Sayings Bank Rules of the Post Office 
should also be amended. and I have here a draft rule which it is proposed 
to issue after proper examination. I shall read the draft rule and the 
Honourable Member might say if it meets all the points that he has 
raised. This is the new rule which is proposed to be inserted. 

".A single account may be opened by the manager or director of a private firm ·or 
company, in the name of the firm or company itself, solely for the purpose of deposit-
ing the Provident Fund balances of its employees. The annual and maximum limits 
of deposits and the prohibition against deposits and withdrawals of sums containing 
'fraction of a rupee do not apply to these accounts." 

That rule, if it is inserted, will do away with the anomalies and diffi-
culties which have been pointed out by the Honourable Member. 

, 
Kr. E. L. O. Grit: That meets all the points which I have raised. 

Kr. ~ (The Honourable Sir Abdur Rahim): The question is: 
"That . the Bill be passed." 

The motion was adopted. 

THE TRADE MARKS (AMENDMENT) BILL. 

The llonourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Com-
merce Memberi): I beg to move: 

"That the Bill to amend the Trade Marks Act, 1940, be taken into considera-
tion," 

The House will remember that in the Budget Session of last year the' 
Trade Marks Act was passed by both Legislatures .and received the ap-
proval of His Excellency the Viceroy. We have constituted a registry at 
Bombay with a Deputy Registrar in connection with textile trade marks, 
as was provided in Trade Marks Act, section 63, but in the actual work-
ing of it some difficulties have arisen. The House will remember that it 
W.lS the general !dea that, so far as textile trade marks are concerned, tho' 
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-neputy Registrar at Bombay will have the power to z:egis.ter th?se marks 
lor which a.pplications for registration nre made to hun. SectIOn 65 (2) 
.says: 

"In respect of all trade marks, applications for registration ~  which are. ~  
made to the Deputy Registrar under this chapter, the Deputy R ~  shall exerClse 
all the powers of the Registrar under this Act but shall be subject to the general 
superintendence of the Registrar." 

There is only one register and that is kept at Calcutta, a duplicate copy 
Leing kept at Bombay! and, therefore, the. diffic.ulty has. ~  ~  ~  
Deputy Registrar is not able to actually regIster m the ongmal regIster III 
('ase application8 are made to him for the registry of trade ~  Under 
section 65 (1) applications for registration of trade marks lD respect .::f 
textile goods may be made to the Registrar who is stationed at Calcutta 
01' to the Deputy Registrar at Bombay at the option of t.he applicant. J 
have already referred to sub-section (2) of the section. 

The Deputy Registrar's powers under the Act are )'P-stricted to the 
disposal of applications for registration made to him. It has now been 
realised that the position of the Deputy Registrar will be highly unsatis-
factory and the applicants to his office for registration will be gravely in-
conveniencp-d if he is not to be given powers such as tbose exercised by 
the Registrar in other proceedings under the Act, e.g., rectification .:md 
· (;orrection of register under sections 46 and 47, appearances in suits or 
proceedings involving rectification of register under section 74, etc. It is. 
therp-fore. necessary that the Deputy Registrar should have plenary powers 
to deal with applications for registration of trade marks mane to him at 
Bombay to the stage of complete registration. This involves bis main-
taining a register of textile marks himself in Bombay and his entering the 

· trade markH in the register. As the Registrar at Calcutta and the Deputy 
Hegistrar at Bombay will both have, under the above proposal,· plenary 
powers to do everything necessary right up to complete registration of 
textile trade marks which can be offered for registration at both the 
Calcutta and Bombay offices and as there will be two. registers, one a.t 

·Calcutta and the other at Bombay, each containing the, trade marks 
registered in the respective jurisdictions, difficulty may arise by t·be two 

· officers taking conflicting views on a particular trade mark It is, there-
fore, proposed to set up an entirely separate registry at Bombay with a 
fully empowered Registrar in charge to deal with textile mark!! and to 
have a demarcation of jurisdiction on a territorial basis in respect of s11ch 
marks between the Bombay and Calcutta registries in ~  with 
the principal place of business of the applicant for the registration of a 
trade mark. 'fhe officer in charge of the Bombay registry will be desig-
na.ted as the Registrar-Textile Marks. It is proposed further to provide 
that no subsequent change in the situation of the principal place of husi-
lless would operate to transfer jurisdiction from. Bombay to Ca,lcut.tR. or 
vice versa. The territorial jurisdiction of the regisLry at Bombay will 
.comprise the Provinces of North West Frontier, Punjab, Sind, 13omhay, 
.tbeCentral Provinces and Berar, and Madras, and that of the registry 
· at Calcutta, of the rest of British India. 

Sir, I move that this Bill be taken into consideratiotl. 

IIr. President (The Honourable Sir Abdut Rahim): Motion moved: 
"That the Bill to amend the Trade Marks Act, 1940, be taken into .considera-

:-tion. " roo! ~ f 
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Babu Baijn&th Bajoria (Marwari Association: Indian ~  J 
welcome this Bill. It will be beneficial to the people in Bombay and the 
neighbouring provinces, but I have to ask one or two questions from the 
Honourable the Commerce Member. The first is that it has been provided 
in this Bill that people in the Punjab, the Central Provinces and Berar, 
and the North West Frontier and Sind, will have to register with the 
Bombay Registry. As regards the Central' Provinces and Berar and 
Sind, they are near to Bombay and Bombay will be convenient to them, 
but as regards the Punjab and the North West Frontier Province, have 
the Government consulted the interests concerned or the provinces con-
cerned and found out that it will be more advantageous for them too 
register in Bombay than in Calcutta? The second point that I want to 
ask is whether for the post of Registrar which is being created a new in-
cumbent will be appointed, or the Deputy Registrar who is functioning· 
at the present moment in Bombay will be promoted and do the duty of 
Registrar, and also if further expenditure will be incurred by the treasury 
on this score. 

Kr. P. N. Banerjea (Calcutta Suburbs; Non-1IfuhamIJ?adan Urban); 
This Bill seeks to set up an independent registry of textile trade marks 
at Bombay, and it also seeks to give full powers to the Bombay Regis-
trar. Further, it seeks to divide India into two zonal divisions, MadraS,. 
Bombay, C. P., the Punjab, Sind and ~  W. F. P. faIling into one zone,. 
and the ~  .of India into the other zone. Now, Sir, the O ~  
whether thIS llldepedent zonal system will not lead to administrative diffi-
culties. ~  are you going to secure uniformity in method and proce-
dure? It IS suggested that the Central Government will secure this-
uniformity. That means a great burden will fall upon the Central Gov-
ernment in regard to the discharge of this kind of duties. Various compli-
cations will also arise in co-ordinating the activities of the two zones .. 
Further, it seems to me that the nomenclature is unusual and illogical. 
The Registrar in Calcutta is to be known as the Reaistrar, whereas the. 
Registrar in Bombay is to be called the Bombay R ~  This does not 
appear to be quite consistent with logic. It is not mv intention to oppose 
this Bill, but I hope the Honourable the Commerce" ~  will in hls. 
speech clarify the whole position. Personally I do not like zonal divisions, 
and personally I do not like that diversities in method and procedure. 
should occur. I hope the Honourable the Commerce Member will tell me· 
how these difficulties can be avoided. 

Kr. Husenbhai Abdullabhai Laljee (Bombay Central Division: Muham-
madan Rural); I rise to give my support and my full hearty congratula-
tions to tho Honourable-the Commerce Member. I am surprJsed that even' 
llOW Members from Calcutta and above all my friend, Mr. 13ajorla, should 
not realise that a va-st business is £lowing all through India and to have a 
central registration office only in Calcutta must be giving a lot of trouble" 
and handicap to trade and commerce. In fact, Sir. I do not know why 
the whole depa.nment Tela.ting to Bomba-y, M.amas, the CentTa.l ~T  
ana. s,o i8.T as tTa.de marKs aTe concerned, concerning the Cent.Tal1?wvincell-,.. 
Madr{1s and Bombay should not be transferred to Bombay. 

An Honourable Member: You want all transferred? 
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Mr. Busenbhai Abdullabhai Laljee: The Bill is tramlferring the 
textile section. I ,say all and why not. The idea that prevails is that 
once we set up some department at Simla or Delhi or at Calcutta or pro-
bably at Chittagong. it mm;t remain t.hP.TP. fnr the wbole country at 
larg-e. This country is a big continent. Consider that and ~ the 
development of trade and commerce and industry in every part of India. 
If you do that, it is high time that the Government should establish not 
only in Bombay but also in some other important centre which may be 
more convenient to Punjab and other places even though my friend in 
Calcutta would not like that. 

Babu Baijnatb. Bajoria: I supported this Bill wbole-heartedly. 

Mr. Busenbhai Abdullabhai Laljee: He did support it hut if he had. 
his way he would h:we the whole office in Calcutta. 

Babu Baijnath Bajoria: I never said Ii.nythi'1g like that. 

I  • Mr. lIusenbha.i Abdull&bhai Laljee: I have nothing to say about tbt> 
powers that have been given to the Registrar but the only thing that I 
should certainly request the Honourable the Commerce Member t,o ~O 

sider is 'why should other industries which are mostly .... 

Mr. President (The Honourable Sir Abdur Rahim): This is beyond 
the scope of the, Bill. The Honourable Member must confine himself to 
the provisions of the Bill. 

Mr. Busenbhai Abdullabhai Laljee: Very well. I appeal to my 
friend, Dr. Banerjea. This is the first time that I have to make an appeal 
to a Member on this side .. I ask him to see that all India gets equal 
treatment and above all that there should be no handicap put against one 
portion or the other. by having one department at one end of the country 
to the detriment of eommercial and industrial interests throughout the 
country. 

The Honourable Diwan Bahadur Sir A. Ramaswami J[udallar: I shall 
reply to the question that was raised by Mr. Bajoria first. There is a 
Deputv Registrar of Textile Trade Marks in Bombay, who has been already 
appou{ted. No further appointment. is contemplated and this ~  does n?t 
necessitate any such further appomtment. The ~  RegIstrar 111 

Bombay will be called the Registrar of Texti!e Trade ~  Bomhav· 
There is a difference in nomenclature and that IS all that IS contemplated. 
~ regards his powers, as I said, the intention of the legislature was tv 
give him plenary powers right up to the stage of registration and recti-
fication. We found in the actual working of the ActJ that that was not 
being carried out and therefore I have to come to this House with this 
proposal. 

There must always be some difference of opinion as to how India is 
to be divided even for an innocuous purpose of this kind and I am sUl1>rised 
that my Honourable friend coming from Bengal desires that the Punjab 
and the North-West Frontier Province should be amalgamated to the 
Eastern section rather than to the Western section. It so happens that 
calculated by time at least and perhaps by distance also the North-West 
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Frontier Province and the Punjab are as close to Bombay as they are ht 
Calcutta and it is merely a matter of convenience as to which centre they 
should accept and seeing that the large bulk of the textile industry is in 
the Bombay Presidency, we thought that it would be more con "enient 
and in the interests of the Punjab and the North-West Frontier Proviuce 
jf they were asked to go to the Bombay registry rather than to the 
Calcutta registry. 'l'here is no intention of harming any int€rest, much 
less of prejudging any question that may arise hereafter on such delicate 
matters. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to amend the Trade Marks Act, 1940, he taken into considera-

j,ion. " 

The motion was adopted. 
Clause 2 was added to the Bill . 

• lIr. T. ~ S, Pillay (Government of India: Nominated Official): S.ir, I 
move: 

"That after clause 2 of the Bill the following clause be inserted, and the suhse-
,quent clauses be re-numbel'ed accordingly: 

'3, In suh-section (1) of section 53 of the said Act, after the words 'to the 
Hegistrar' the words 'or the Bombav Registrar, as the case may he' shall 
be inserted'," • • 

This amendment seeks to remedy a small omission which ,\"e 1111lde in 
12 NOON drafLng the amending Bill. "Certification" trade marks are 

I:>epu:'ately defined in the Act. In order to enable the Bombay 
Registrar to deal with them, in the same manner as he is being emFowered 
to do in respect of other trade marks relating to textile goods which 
·come under his jurisdiction, this amendment is sought to be made. Sir, I 
move. 

Mr. President (The Honourable Sir Abdur Rahim): The question l!'L 

"That after clause 2 of the Bill the following clause he inserted and the subse-
quent clauses be re-numbered accordingly: ' 

'3, 1n sub-section (1) of section 5:3 of the s.'tid Act, after the words 'to the 
R ~  the words 'or the Bombay R.egistrar, as the case may be' shall 
he mserted'." 

The motion was adopted. 
New clause 3 was added to the Bill, 
Clauses 3 to 9 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

The Honourable Diwan Bahadur Sir A. Ramaswami )(udaliar: Sir, I 
move: 

"That the Bill, as amended, be passed." 

)[r. Prealdent (The Hono'urable Sir Abdur Rahim): The question 18. 

"That the Bill. a.s amended, be passed." 
The motion was adopted. 



• ." 

THE MOTOR VEHICLES (AMENDMENT) ~ .• 

The Honourable Sil' .Andrew Olow (Member for Railways ;nd Commu· 
nications): Sir, I move: 

"That the Bill further to amend t.he Motor Vehicles Act, 1939, be referred to a. 
Select Committee ~  of the Honout'altltl Sir Sult.an Ahmad, Mr. J. Ramsay 
Scott, Mr. E. L. C. Gwilt, Raja T. ~  Shams·nl·Ulema Kamaluddin Ahmed, 
Pandit Lakshmi Kanta Maitra, Mr. La.lchand Navalrai, Sardar Bahadur Captain 
Dalpat Singh, Kunwar Hajee Ismaiel Ali Khan, Mr. T. S. Sanll.ara Aiyer and the 
Mover, and that ~ ~ number of members whose presence shall be necessary to consti-
tute a meeting of the Committee shall be five." 

Sir, this looks like 11 formidable Bill running as it does to 24 elauses; 
'but if Honourable Members have studied the Bill, they will find that it 
consists to a g:-eat extent of amendments of a very formal character and 
that the other amendments are not of major importance.. It might be 
described perhaps as giving the Motor Vehicles Act a wash and brush .lIp. 
I am, however, anxious that the public should have sufficient opportunity 
to examine the measure so That we can have the advice of any who are 
competent to advise. I do not propose to ask the Cbairman to eonvene 
this Committee until the next· Session which is well on its w\y. There 
will thus be time for criticism of the Bill, if any, before the Select Com-
mittee meets. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Motor \' ehicles Act, 1939, he referrEd to a 

Select Committee consisting of the Honourahle Sir Sultan Ahmad, Mr. J. Ramsay 
Scott. Mr. E. L. C Gwilt. lhja T. )'I"navpdan. Shams·ul-Ulema Kamuluddin Ahmed, 
.Pundit Laksluni Kanta Maitra, Mr. Lalchnnd Navalrai, Sardar Babadur Captain 
Dalpat Singh, Kunwar Hajee lsmaiel Ali Khan, Mr. T. S. San"kara Aiyer and the 
l\1ovei', ~  that the nambel' of memhers whose presence shall be necessary to consti-
tute a meeting of the Committee shall be five." 

Mr. J. Ramsay ~ (Unih'd Provinces: Emo]1ean): Sir, this Bill 
is llO!'tly the result of the July lIleeting of the Transport Advisory Council. 
It deletes several sections and modifies others which were necessary 

,during the first year of the Act. It also brings Defence Department 
vehicles under the same rules as those of the Central Government. The 
third lot of changes purport to be for the better administration of the 
Bill and one amendment only rectifies a mistake in the Act, namely, 
the inclusion of a deliver .... van with Pneumatic tyres in the speed regula-
tion of 1.'> miles nn hOIlI. ?lfORt of the chan!!es, J think, can be supported. 
I have, however, a grievance or two which I am going to ventilat'e' and p, 

. suggestion or two to make. 
When an Act like this is to be amended 1. would suggest that. it if' 

~ very well to f"onsult .... our official intel'estp but iR it not of the utmost 
importance to consult the Transport interests of the country which interests 
are vitally affected by the changes? It is also likely that they ~  want 
to suggest changes which will do away with some of the hardships both 
to transport and the public. The Honourable Member has given u" time 
to consider the Bill for which we are very grateful, and I will return the 

. compliment by giving him notice of an amendment I intend tolnove in 
clause 24 in the Eighth schedule, namely, the slight increase in speed 
permissible. for the heavy transport vehicle with p!leumatic tyres. I)wing 
to congestion and shortage of wagops on the ;Railways I thililk a.n ine!'ease 

. in speed permissible will help to achieve a quicker delivery of goods and 
T hope Sir Andrew Clow will receive this-.euggestion with favour. 

(831 ) 
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The Act contains no provision for arbitration between different provlUces 

in case of a dispute. The Transport Advisory Council in July made certain 
suggestions as to how to deal with joint route taxation and the easiest way 
to settle these disputes but it is in the same position as the League of 
N'ations; it has no power to enforce its sanctions and I can see nothing to 
prevent the representatives of a Province agreeing to certain procedure. at 
the meeting and then going back to his province and saying 'I did not 
think it applies to us'. These inter-provinces disputes may cause !he 
public a great deal of inconvenience and I have no wish to see changmg 
stations set up on the boundaries of provinces. There are too many. differ-
ences in the rules of adjoining provinces and there are too many dIfferent. 
mtes of taxation. 

The ",orkiDO" of the Motor Vehicles Act has removed all that the Rail-
ways claimed :"as unfair competition, but I still notice that Railways are 
f;till objecting to permits. 

I hear 1Ihat the Honourable Member is already considering other points. 
for another Bill and if he is thinking of giving power to Provincial Govern-
ments to control Provincial Transport bodies, I think I may tell him that, 
as this is contrary to the underlying principle of the Motor Vehicles Ad, 
this suggestion will meet with strong opposition in this House and as a 
Member of the U. P. Transport Authority I can say I consider such a. 
suggestion very unfavourably. The Provincial Transport Authorities are 
only advisory and the Provincial Government has to consult them on. 
certain matters laid down in the Act but it can put other matters before' 
t.hem if it wants to. 

Sir, I support the motion to a Select Committee. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Motor Vehicles Act. 1939. be referred to a 

Select Committee consist.inl( of the Honourable Sir Sultan Ahmad, Mr. J. Ramsay 
Scott. ~  E. L. C. Gwilt. Raja T. ~  Shams·ul·Ulema Ka.maluddin Ahmed,. 
Pandit Lakshmi Kanta Maitm. Mr. Lalchand Kayah'ai, Sardar Bahadur Captain· 
Dalpat Singh. Kunwar Hajee !smaiel Ali Khan. Mr. T. S. Sankara Aiver and the 
Moyer, and that the numher of members whose presence shall be necessai·y to consti· 
tute a meeting of the Committee shall be fjye. to 

The motion was adopted. 

REPORT OF THE P"CBLIC ACCOUN'TS OM~ TTEE  

The Honourable Sir Jeremy Ra.isman (Finance Member): Sir, I have 
received a request from certain Members of the Rouse that they. would' 
like another day or two to study the report of the Publie Accounts Com-
mittee, and I have been asked if this motion could be postponed to later 
in the Session, possibly to Monday. 

Jb. President (The Honourable Sir Abdur Rahim): I understand the· 
whole ~ Monday is set apart for the Resolution regarding the release of 
political detenus. 

The Honourable Sir Jeremy BaismaD: At any rate, some time next 
~M  or Tuesday. 

I myself have no objection to meeting Honourable Members on that. 
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matter, but I would like to move the excess grants. As regards the dis-
cussion, it would not matter very seriously even if it had to be postponed 
until next Session. But it is desirable that the excess grants should 
receive the vote of this aouse. As I understand the Members concerned 
have no objection to the excess grants being moved, I shall do that now. 

lt4r. President (The Honourable Sir Abdur Rahim): Very well. 

DEMANDS FOR EXCESS GRANTS FOR 1939-40. 

CJ.VIL. 

DEMAND No.6-PROVINCIAL EXOISE. 

The Honourable Sir Jeremy R&isman (Finance Member): Sir, I move:: 
"That an excess grant of Rs. 7,739 be voted by the Assembly to regulariBe the' 

expenditure chargeable to revenue actually incurred in excess of the voted grant in. 
the year 1939-40 in respect of 'Proviucial Excise'." 

IIr. PreSident (The Honourable Sir Abdur Rahim): The question i&: 
"That an excess jlrant of Rs. 7,739 be voted by the Assembly to ~  the' 

expenditure chargeable to revenue actually incurred in excess of the voted grant in. 
the year 1939-40 in respect of 'Provincial Excise'." 

The motion was adopted. 

DEMAND No. 23-INDIA OJrFICE AND HIGH COMMISSIONEB'S ESTABLISH-
MENT CHABGJ:S. 

The Honourable Sir JereDU' Raisman: Sir, I move: 
"That an excess grant of Rs. 8,467 be voted by the Assembly to regularise the' 

expenditure chargeable to rHenue actually incurred in .excess of the voted grant in 
the year 1939-40 in respect of 'India Office and High Commissioner'. Establishment 
charges' ." 

Mr. President (The Honourable Sir Abdur Rahim): The question is; 
"That an excesa grant of Rs. 8,467 be voted by the Assembly to regularise the' 

expenditure (hargeable to revenue actually incurred in excess of the voted grant in 
the year 1939-40 in respect of 'India Office and High Commissioner's Establishment 
charges'." 

The motion was adopted. 

DEMAND No. 28-POBTS AND PILoTAGE. 

The Honourable Sir Jeremy Raisman: Sir, I move: 
"That an excess grant of Rs. 3,536 be voted by the Assembly to regularise tile-

expenditure chargeahle to revenue actually incurred in excess of the voted grant in. 
the year 1939·40 in resrect of 'Ports and Pilotage' ... 

IIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That an excess grant of Rs. 3,536 be yoted by the Assembly to regularise thlr 

expenditure chargeable to revenue actually incurred in exeess of the voted grant ilJ. 
the year 1939-40 in resrect of 'Ports and Pilotage' ... 

The motion was adopted. 
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~  No. 38-EDUOATION. 

The Honourable Sir .Jeremy R&iaman: Sir, I move: 
"That an exce.s grant of Rs. 17 be v<!ted by' ~  Assembly to re!(ularise ~  

expenditure chargeable to revenu!' :Ldually Incurred m excess of the voted gra.nt. In 
the year 1939-40 in respect of 'Educatiou'."' 

Ilr. President (The Honourable Sir Abdur Rahim): The question is: 
"That an excess gmnt of Rs. 17 I", voted b:" the Assembly to reptlarise the 

expenditure chargeahle to reYenuE' actually incurred in excess of the voted ~  in 
the year 1939·40 in respect of 'Education'."' 

The motion was adopted. 

DEMAND No. 59-MINT. 
The Honourable Sir Jeremy Raisman: Sir, I move: 
"That an excess grant of Rs. 10,537 b(' voted by the Assembly to regula rise the 

. expenditure chargeable to revenue actually incurred in excess of the ""tt'll ;.,rant in 
the year 1939·40 in respect of ':\Iint'." 

Ilr. President (The Honourable Sir Abdur Rahim): The question is: 
"That an excess grant 'of Rs. 10.537 be voted by the Assembly to .regularise the 

expf'nditure chargeable t,o reV'lnup nrtunlly inctlned in excess of the' ~  !:rant in 
the year 1939-40' in respect of 'Mint'." 

The motion was adopted. 

DEMAND No. 65-GRANTS-IN-AID TO PROVINCIAL GOVERNMENTS. 

The Honourable ~  Jeremy Raisman: Sir, I move: 

"That an excess grant of Rs. 10.537 be voted by the Assembly to regularise the 
expenditure chargeable to revenue acttlr.lh· incurred in eXC"S" of the Y(lted I'l'ant in 
the year 1939-40 ~  respect of lGrants in·aid to Provincial Governments'." 

Mr. President (The Honourable Sir Abdur Rahim): The qllestion is: 
"That an excess grant of Rs. 200 he voted by the Assembly to regula rise the 

expenditure chargeable to revenue ~  incurred ill excess of the Yolt'd grant in 
the year 1939·40 in respect of 'Grants-in-aid to Proyincial Governments'." 

The motion was adopted. 

DEMAND No. 67-A-TRANSFER TO REVENUE RESERVE FUND. 

The Honourable Sir Jeremy Raisman: Sir, I move: 
"That an excess grant of Rs. 6,85,86,233 lw yoted hy the Assembly to regularise the 

expenditure chargeable to revenue actuall? illctllTP,l in excess of the Yot"d ~  in 
-the year 1939·40 in resper.t of 'Transfer to Rennlle Reser"e Fund'." 

Sir. as this is a rather large figure, I may explain that it represents 
tbe larger surplus of the year 1939-40 which was to be transie1'red to the 
Revenue Reserve Fund in order to ennble us to carry it forward into the 
following year. Honourable Members will recollect· that I exphtined in 
my Budget speech in February, 1940, that in view of the war conditions, 
I intended that any.surplus of the :\'ea1' 19R9-40 should be carried forward 
to assist the reven.ue in the foUQwing <veal' ;a.t that stage4!h..,·e!tilQated 
surplus was considerably less than it actually turned out to be, for reasons 
which I exphined in a subsequent budget. speech. The actual surplus was 
nearly seven crores higher than the surplus which was estimated at that 
time. Nevertheless the whole of the surplus in accordance with the plan 
was carried forward to the accounts of the following year as an item of 
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revenue and therefore, it appears here Ut; an excess grant to be voted into 
the revenue reserve fund in the following year, when it was of course 
utilised for meeting the expenditure of that year. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That an excess grallt of Rs. ~  be voted by the Assembly to regularise the' 

expenditure chargeable to revenue actually incurred in excess of the voted grant in. 
the year 1939-40 in respect of 'Transfer to Revenue Reserve Fund'." 

The motion was adopted. 

DEMAND No. 7l-ANDAMANS AND NICOBAR ISLANDS. 

The Honourable Sir Jeremy Raism&n: Sir, I move: 
"That an excc,s grant of Rs. ~  he voted by the Assembly- to regularise the 

expenditllre rhargeable to revenue actually incurred in excess of the voted grant in 
the year 1939-40 in respect of 'Andamans and Nicobar Islands'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
~~ ~ 

"That an excess ~  of Rs. 29,101 he voted by the Assembly. to regularise the' 
expenditure chargeable to revenue ~  11:- incurred in "X('eS8 of the voted grant in 
the year 1939-40 in i'espect of 'Andamans and Nicobar Isla.nds'." 

The motion was adopted. 

RAILWAYS. 

DEMAND No. 6-A-WORKING EXPENSES-MAIlilTENANCE OF STBUO'!'URAL. 
WORKS. 

The Honourable Sir Jeremy Raisman: Sir, I move: 
"That an ~  grant of Rs. 15,21,656 be voted by the Assembly to regula.rise 

the expenditme chargeable to railway revenue actuaJly incurred in excess of the 
voted grant. in the year 1939-40 in re8!,ect of "Vorking Expenses-Maintenance of 
Btructuml \Vorks'," 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That an excess grant of Re. 15,21,656 be voted by the Assembly to regularise 

the expenditure chargeable to railway revenue actually incurred in excess of the 
voted grant in the year 1939-40 in respect of 'Working Expenses-Maintenance of 
Structural Works'." 

The motion was adopted. 

DEMAND No. 6·D-WORKINO EXl'ENSES-MA.DlTENANDE OJ' :FERRY 
STEAMERS AND HARBOURS. 

The Honourable Sir Jeremy Raisman: Sir, I move: 
"That an excess grant of Rs. 56,691 be voted by the Assembly to regularise the 

expenditure chargea.ble to railwa.y revenue actually incurred in excess of the voted 
grant in the year 1939-40 in respect of 'Working Expense&-Maintenance of Ferry 
Steamers and Harbours'." 

JIr. PreIIi4eJ1\ (TheHOOoUrable 'Sir Abdur!tabirii.):Thequestion:'is :" 
"That an excess grant of Rs. 56,691 be voted by the Assembly to regularise the 

expenditufl' chargeable to railway revenue actually ~  in excess of the voted 
grant in the ;vear 1939-40 in respect of 'Working Expenses-Maintenance of Ferry 
Steamers and Harbours'." 

The motion was adopted. 
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OiVIL. 

DEMAND No. 75--CAPITAL OUTLAY ON VIZAGAPATAM HABBOUB. 

The Honourable Sir Jeremy Raisma.n: Sir, I move: 
"That an excess grant of Rs. 6,607 be voted by the Assembly to regularise the 

.expenditure chargea.ble to Capital actually incurred in excess of the voted grant m the 
~  1939-40 in respect of 'Capi,tal Outlay on Vizagapatam Harbour'." 

Mr. President Crhe Honourable Sir Abdur Rabifu): The question is. 
"That an excess grant of Rs. 6,607 be voted by the Assembly to ~  the 

.",xpenditure chargeable to Capital actually incurred in excess of the voted grant III the 

.year 1939-40 in respect of 'Capital Outlay on Vizagapatam Harbour'." 

The motion was adopted. 

RESOLUTION RE THE ~ TR  RESEARCH ~  

The Honourable Diwan Bab.adur Sir A. Ramaswami MudaHar (Com-
'merce Member): Sir, I move: 

"That this Assembly recommends to the Governor General in Council that a fund 
·.called the Industrial Research Fund be constituted, for the purpose of fostering 
industrial development in this countrv and that provision be made in the Budget for 
.an annual grant of rupees ten lakhs to the Fund for a period of five years." 

I trust, Sir, that I shall not be trespassing on the patience of tllis Houae 
If I were to explain briefly how the Board of Scientific and Industrial Re-
search has been functioning during the past 18 months and how its acti-
. vities have led to the conclusion which Government have nrrin,a at.. thRt 
it is desirable at this stage to constitute a separate industrial und research 
fund. Honourable Members are aware that it was .in the Budget Sess'ion 
last year that I stated that Government had decided to set apart a sum of 
five lakhs for the purpose' of scientnfic and industrial research. A board 
,of scientific and industrial research was constituted and .we had the privi-
'lege of obtaining the services of an eminent practical sc'ientist, Sir Santi 
Swarup Bhatnagar, for the post of Director of this Board. Owillg to the 
necessities consequent on the war the work had to be carried out at Alipore 
in a laboratory which was not as well equipped as it ll!l-Y be £01' this pur-
pose; and Dr. Bhatnagar with his associates has been engaged in the work 
'of various researches to which I shall advert a little later. The Board of 
Scientific and Industrial Research was composed of certain industrialists 
and eminent scientists and as a result of the recommendations Illade bv 
them from time to time various research committees of scientists had ~ 
·constituted for the purpose of watching the progress of the researches 
which had been allotted by the Board to institutions and to scientists all 
,over the country. ' 

The first task of this Board was to survey the researches that had 
been so far carried out, the stage which ~  researches had reached. 
and to see that no duplication of effort took place in the ~  that 
were being carried out. Till that time the Industrial Researell Council 
and the Industrial Research Bureau which were  functioning in this behalf 
did put up certain research schemes and call for valuable papers which 
were submit.ted from time to time bv research scholars on research"s 
that tbey had been carrying out. But· a planned survey of hll the ~
searches that had been so far made and a planned' estimnte of what 
lurther researches might usefully be carried out for the quick .industrial 
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cevelopment of this country had not been attempted. The firM task of 
the Director of the Board of Scientific and Industrial Research therefore 
was to make this survey, and two volumes have since becn published 
which bring up to date all the research that has been carried out in thil': 
-country. From that start the scientists were requested to put forward 
research schemes in wh'ich they were engaged, to suggest what financi&l 
help Government could give for the furtherance of those researches, and 
-the Board of Scientific and Industrial Research through a tedmical com-
mittee of its own investigated these research schemes and recoInmended 
whai research schemes were likely to prove useful and what grants can 
;be given to the scientists for the purpose of carrying out those re"earch-
.es. These grants took various forms; some were of the nature of student-
:ships and scholarships for the scientists who were engaged in the re-
search work, i.e., assistants who were working under leading scientists; 
-some grants took the form of equipment grants for laboratories and other 
necessaries to carry out the research work; some. grants went so far as to 
,give money for the erection of a pilot plant through which the laboratory 
-tests that had been made and the result that had been arrived ,.It through 
1aboratory processes might be further tested on a bigger scale with refer-
·ence to the possibility of industrial utilisation of that very re3earch. I 
have had circulated to Honourable Members the reports of the Boaruof 
:Scientific and Industrial Research issued from time to time, from \yhich 
they would have gathered some idea of the progress that has been madc 

".'in these various matters. 
Now, Sir, as time progressed and these researches were being CQn-

-ducted by the scientists we carne to a stage when actual results were 
being arrived at and the possibility of their industrial utilisation had to 
be considered. One of the defects of the old system of scientists carry-
1ng out research was felt to be that however valuable the research may 
be and however practicable it may be, the industrialist in this country 

'was rather chary of utilising that research. He did not believe that it 
was capable of industrial utilisation. The scientlist on the one hand was 
not in touch with the industrialist, the man who would take the risk of 

'applying the research to practical purpose; the industrialist on the ':lther 
hand was not in touch with the scientist who had made the research. So 
.that, though valuable researches had been made and the results com-
municated in scientific journals through various papers that were publiflh-
.ed by the scientists, there was not that nexus between the scientist and 
-the practical industrialist which was absolutely essential if those results 
'had to be properly ut'ilised. When the Board of Scientific and Industrial 
'Research found that results were coming in and that according to the 

~  and the industrialists on the Board they were capable of in. 
dustrial utilisation, the next step was contemplated as to how that ne:lt..-us 
-between the industrialist and the research worker could be est.ablished: 
and how the research could be utilised industriallv. That led Govern-

-ment to the appointment of a committee called thr Industrial Hesearch 
~  Committee. In our ~ laboratory at Alipore, Dr. Bhatnagar 

cand hIS staff, as I have already saId, have been working hard at various 
research schemes, some of them of direct and immediate beneilt for the 

~  effort, others ~  as a long-range policy for helping the indus-
-trIal development of thIS country. I may add that what was of imme-
-diate benefit for the war effort was also and could also be of benefit as 0. 
1I0ng-range policy for industrial development. 
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When these results came the Board of Scientific and Industrial Re-

search in the first place approved of them, saw the possibilities of indus-
trial utilization of these researches and the Director was d'irected to issue. 
what may be called, 'lay papers' explaining the research in non-techni-
cal language, estimating the cost of these research schemes on an indus-
trial scale and asking industrialists whether any of them were prepared 
to utilize these researches. Those 'lay papers' were circularized broadly 
and widely to all Chambers of Commerce, to all industrial organizations 
and to EI;:ployers' Federations. of which there are two, and various tther 
organizations, and they were invited to offer terms on which these fP.-
tlearches could be made available to them. The patents in some of these 
researches which were capable of being patented vested in the Govern-
~  of Ind'ia. The idea was and is that these patents should be trans-

ferred for a definite period to industrialists provided the terms that ~  
offered were fair and. reasonable with reference to royalties that may be· 
paid to Government on the utilization of these patents. The royaltietl 
are of two different kinds. The whole of the basis of this was discussed 
bv the Industrial Research Utilization Committee and on thE-ir reCOID-
luendations Government came to certain conclusions. If a research 
scheme is to be utilized by a prospective industrialist, he must pay a lump 
sum as royalty at once for having the privilege of utilizing the patent or 
the secret process, as the case may be, and he would also have to pay on 
the production of the particular kind of goods a certain amount for It 

definite period of years. As I have said, a number o'f research schemes 
were considered to be practicable for immediate industrial utilization and 
industrialists have not been slow to take advantage of these research 
schemes. A few of these researches which have been so given oui to> 
industrialists for industrial utilization are as follows: 

"Luminous pigments and paints; manufacture of solid fuel; steam proof plastic" 
powder composition, Laminated paper hoard Anti-gas cloth; oil silk Bhilawan enamela; 
glass substitutes; waterproof paint etc." 

And I might say that we have ~  a handsome sum by way of royalt-
ies-well over a lakh of rupees by gIvrng out these patents or processes---
and more recurring sums will be coming in to the Government as produc-
tion begins. 

The question of ~  the scientists who have been engaged'. 
in this work has been engagmg the attention of both tbe Board and the 
Industrial Utilization Committee, and it has been agreed that 33 1/3 per 
cent. of this amount should be divided equally among all the scientists-
big or small-who have been engaged in that particular research. Apart 
from this, Stir, there have been indications-I am not in a position to" 
exactly state what they are at present--there have been indications that 
industrialists having realized the value of the work that is being done in 
this manner are willing to come forward and give donations, €:armarked" 
for a particular purpose or of a general kind. to the fund which will be 
utilized for these researches. It is under these circumstances that Gov-
ernment felt that the time had come when this work should be placed on 
8. permanent basis and Sir Shanti Swaroop has been employed on a 

~  now. Not only that. We propose to put the ~  itself 
on a more .or ~  permanent basis. If you ha,:e these sums comi::lg' 
from royaltIes, If you have to pay a share out of It to various scientists, 
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tif you are to continue getting donations froD;l industrialists, then it is 
(lnly proper that, as far as possible, this fund should be ~  as a 
.separate fund without all those complications that ~  iny-olved In moneys 
passing out of the Central Treasury and passmg mto the Central 
'Treasury, the danger of lapses of grants because it is not utilized during 
.the financial year and the complications that arise out of such circum-
stances, it is necessary that a separate fund should be constituted, and 
my Icind turned to various other countries where a similar proposal w£.s 
mooted and accepted. In the United Kingdom it is constituted as a 
separate fund with a block grant from the treasury., In Australia a?d 
Canada the same principle has been accepted. In our own country Wlth 
.reference to the Imperial Couneil of Agricultural Research, a separate 
fund has now been constituted which is administered by a Governing 
..Body. , 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan L'l'ban): 
Also a Research Fund Association. 

The Honourable Diwan Baliadur Sir A. Ramaswami )(udaliar: Yes, 
:there is a Research :Fund· Association with refetence to medical ~  
where the same principle has been accepted. It is, therefore, proposed 
that a Council of Scientific and Industrial Research should now be con-
:stituted and the question of what funds Government should allot to it 
.annually has engaged the serious attention of the Government. Now, 
.Sir, it is with profound gratitude that I acknowledge the help that I have 
.received from the Finance Member throughout the period when this idl,l:t 
,of a Board of Scientific and Industrial Research was first contemplated 
.and the Board has been functioning. I have nothing out the warmest 
.thanks to be paid to my friend, Sir Jeremy R81isman, for the advice he 
.has given me and the help he has rendered in making this idea of mine a 
fruitful one. ·As Honourable Members are aware, I have paid a great 
deai of personal attention to this subject and it has been one of those 
'deas on which I have been keen from the very start, and that the results 
are coming in and coming 'in at a satisafctory pace is all die more grati-
fying to me. And now I am relieved of my anxiety by the generous 

,gesture which the Honourable the Finance Member has made by placing 
.an annual amount of ten lakhs of rupees for the next five years at the 
.disposal of this fund which will operate independently through a Govern-
ing Body of its own. It will of course function under rules which will be 
.laid down by that body concerning financial canons of propriety for the 
·use .of funds and other matters. Those rules will be subject to the ap-
j>roval of the Government. 'rhe annual budget of the Goverlling Bodv 
-will also receive the approval of the Government. But apart from thiS 
it is not the desire of the Government to interfere in any meticulous detail 
·but to lea.ve it to the Governing Body which will be constituted to ad-
minister the fund. The constitution of that Governing Body has not yet 
been decided upon but it will consist of a few officers of the Government 
:including the Member in charge of Commerce and perhaps one or two 
-representatives of the Department. and of scientists and industrialists. 
"'{'hey will be in charge ~  administr.ation of the fund. The proposa.ls 
have not 'been worKed out III every detaIl because we wanted first to have 
t'he IlPprovRl of the Assembly for the constitution of this!und .. The 
'Board of Scientific and Industrial Research and the ~ ~  ~  

c 
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Utilization Committee will perhaps form two advisory bodies to the Gov-
erning Body which will be in charge of thi,s industrial and scientific l'e-
search utilization fund. 

Sir, I should like just briefly to take this House through thevariou&· 
subJects that al'e being dealt with by this Board. In view of the amend-
ments, notice of which have been given, I think it is onlyf&ir that ~ 
should be no misunderstanding as to the scope of the resea.1'Ches that are-
being undertaken.. The scope of those researches w'ill be clear if I were 
to tell the House about the sub-committees of scientists thntha.'Ve been 
appointed for various purposes. The whole field of scientific awl indus-
trial research has been mapped out, what further research should be doue 
in each direction has been surveyed and particular sub-committees of 
scientists have been appointed who will be in charge of researeh in those 
particular branches_ The research itself will be allotted to various ~  and 
will be worked out by various scientists. But there will be a supervisory body 
called a sub-committee for each of those classes of research, if I may say 
so. At the present tiIlle, I estimate that about two hundred scientists-
all over India are working on one or other scheme of research which 
has been financed by government through the Board of Scientific and 
Industrial Research. It is the first time in the history of thir. country 
when scientists interested in research have been regimented :)0 such a' 
scale and their technical skill, thelir brains are being utilised for 'the pur-
pose of getting these researches worked out so as to enable further indus-
trial expansion in this country. 

The sub-committees that have been appointed are as follows: there 
is the vegetable oil committee which deals with the extraction of oil from 
vegetables, with the cracking of vegetable oils, with the splitting of these 
oils, with the fortification of these oils, with the sulphonation· of these-
oils and with various other factors connected with the utilisation of these 
oils. We find that so much of our products are being exported out of 
this country, turned into certain kinds of oil and other products elsewhere 
and come back to tllis country in that manufactured state. We do not 
see why in this country itself many of these things could not be more 
directly utilised; and if I may for a moment digress on a subject whieh 
was engaging our attention very seriously some time back-the surplus 
production of .groundnuts in this country, the surplus which was on our 
hands because the exports to various countries, particularly the conti-
nental countries, had been stopped, and how that surplus could be 
utilised, I would say that it is one of the minor miracles of this year that 
the large surplus of six or seven hundred thousand tons of groundnut has 
been spirited away somehow or other and is being utilised in this count.ry 
itself; and the solution lies in the fact that it has been converted into 
.oil and the oil itself has been -used for various purposes, apart. from the 
hydrogenation process which has increased the vegetable ghee, which to 
-'>Orne Honourable Members of this House, is anathema unfortunately. 

I come to the next committee, the fertilisers committee. Many ferti-
lisers, eepElcial1y chemical fertilisers, are being imported, and· the idea is 
through this c committee to investligate research schemes thi.t may be 
necessary for the production of these ~  mstance from these· 
phosphatic - nodules which are abounding in the ,TrichinopQly District er 
the Madras Presidency, for the manufacture 6f carbon dioxide awJ urea,. 
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the preparation of ammonium sulphate from gypsum and the manufact,ure 
of ammonium phosphates from calcium phosphate!)-all these researches. 
are engaging attention of this committee. 

There is a third committee which deals with drugs, callad the Drugs 
Committee, and you would have noticed in the newspapers certain 
announcements made from time to time as to the number of (}rugs that 
were being imported into this country 'and how many of them are be'.ing 
replaced by indigenous manufacture. I think now about 75 per cent. of 
the drugs that 'were imported only a few months back, just before the 
outbreak of the war, are being/manufactured in this country. We are 
in close touch with the drug industry. The Director General, General 
Jolly, has specially engaged himself in this matter and his attention has 
been concentrated specially to the production of indigenous drugs and 
he has been successful both in piloting and in inducing various manufac-
turers to produoe these drugs. The Drugs Committee is engaged in the 
production of atrophine. emetine andvanous other things-I will' not 
mentic;m the names because they are too long and I do not understand 
them or their pronunciation; but it, is a fact that these things are being 
produced now and more are likely to be produced. 

Then, there is a very important committee ,called the Plastics Commit-
tee. I did not myself understand the value of these plastics in modern 
industrial expansion, but I have now realised how very valuable they 
are, we had our stone age and other ages. The modern age may be said 
to be the age of plastics. Dr. Bhatnagar himself is the Chairman of 
thiR committee: The production of resins and waxes from oil, resin, im-
pregnation into various kinds of articles., the production of melamine and 
the production of formaldehylde from commercial methyl alcohol are 
among these researches. I may say one thing, that very soon 1 hope to 
be drinking coffee out of a conqoction of these beautiful heans that are 
being produced only in Madras. and not only that, but I hope to drink 
coffee out of cups and saucers made of the coffee bean. 

There is a sulphur' committee which has been appdinted. Sulphur is 
Qne of the things that are essential for all heavy chemical developments 
as you know. Thanks to the energy and devotion of Dr. Eox, Director-
General of Geological Survey, this work ha's been 80 successful that sul-
phur has been found in this country froni mines and we are now extract. 
ing that sulphur and hope to do so in large quantities, particularly for the 
Supply Department. These mines are found in Kohi Suhan and other 
places in Baluchistan. They contain a very large perctmtage of pure 
sulphur and it is only a physical process that is required by which sulphur 

~ be separated, ~  ~  ~  it is expected that pure sulphur 
whICh was not obtamed ill this country before will be obtainable very 
soon. Not only that, but,tlie manufacture of sulphuric acid has been 

~ on for some time ~ ~ iron ~  .a?d ~  art) now 'Pro-
~  h.ow to' get certam. ll'on pY1:ltesutillsed '.for thIS production of sul-

phunc aCId and also for the extractIon of sulphur itself .... 

1Ir. President (The HonoUrable' Sir Abdur Hahim): Today being 
~ the House will now at'ijourri. 

, The Assembly thenQ.djourned forLwicb till.a Quarter Past Two of the 
Clock. ' 

: .. 
C 2 
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The Assemblv 're-assembled after Lunch at a Quarter Past Tw.o .of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

The Honourable Diwan Bahadur Sir A. Ramaswami lIud&liar: Sir, I 
was referring to s.ome .of the Research C.ommittees tha·t had been app.ointed 
and -the kind .of w.ork that had been allotted to those C.ommittees. I then 
dealt with the Sulphur C.ommittee, and sulphur as I have 8'lready said, is a 
basic product ~  f.or the devel.opment .of many chemical industries, 
and that f.or the first time in this c.ountry we have been able t.o disc.over 
sulphur deposits in almost a pure state. These are n.ow being exploited 
by c.ommercial firms to extract sulphur by 8 physical pr.ocess, and that 
sulphur will be available f.or very many purp.oses including the manufacture 
.of slliphuric acid. I als.o pointed .out that fr.om ir.on pyrites sulphuric 
acid was n.ow being manufactured, and investigati.ons are being made for 
the better use .of ir.on pyrites particularly in Bihar. 

There is anot.her C.ommittee which has been app.ointed called the 
Scientific Instruments C.ommittee. I have already referred to the Drugs 
Committee which ig engaged in the t:rsk of manufacture .of many of the 
drugs which were hitherto imp.orted. 

The next item which is oB vital importance t.o the medical w.orld is the 
manufacture .of scientific instruments. F.or .over 25 years humanity in 
this c.ountry at least WIlS at the mercy .of imp.orted articles. We are all 
aware .of the acute sh.ort!t'ge that arose in drugs and scientific instruments 
during that prol.onged peri.od .of the last war. It is n.ot a happy reflecti.on 
.on the gr.owth .of civilizati.on that within 25 years, humanity in m.ost parts 
.of the w.orld, particularly in India, sh.ould find itself in the p.osition that 
seri.ous rliseases cannOT, be cured, .operations which are absolutely necessary 
cann.ot. bE' perf.ormed either f.or want of specific drugs which used to come 
fr.om enemy countries .or f.or want .of pr.oper scientific instruments with 
which those .operations c.ould be perf.ormed,-an int.olerable state .of affairs. 
-and from the very first, the Commerce Department with the assistance .of 
the Director General .o:f! the Indian Medical Service, have been at pains to 
find .out as far as p.ossible h.ow this dffect c.ould be permanently rectified 

An Honourable Kember: I h.ope it will be permanent. 

The Honourable Diwan Bahadur Sir A. Ramaswaml .udaliar: T have 
tlaid .on an.other occasi.on that I individually cann.ot believe that having 
allowed this drug industry t.o devel.op and having seen. the necessity f.or the 
devel.opment of that industry, medical .officers will go back to the old 
system of getting imp.orted .drugs just because they are slightly better .or 
superi.or in quality to th.ose that have been manufactured here. N.ow all 
.our h.ospitals, Pr.ovincial, State and qua8i State are receiving these drugs, 
and 81'e content t.o receive them, and are only too hal)py to ~  
find. I believe. I have the assurance .of the Director General .of the Indilm 
Medical Servic3 that, s.o fa.;r IlS he is c.oncerned, he will n.ot allow the 
T ~  to lapse back, s.o that this very necessary industry may n.otagain 
be dtaadvantage.ottsly plaf .. ed s.o far as .our hospitals are c.oncernE'd. 
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I was referring to the Scientific Instruments Committee and to the 
reaearches that have to be carried out in the manufacture of various instru-
ments. The great difficulty lies in the obtaining of raw materials for the 
manufacture of these instrtmlents. The meta.! is the most important raw 
material, arid unless various devices are introduced for getting the metal 
in various ~ as, for example, in the form of plate, cube, rod, etc., 
it will he very difficult to manufacture these instruments. This ~ ~~ 
is investigating the possibilities of such manufacture, and I beheve It IS 
within the recollection of several Honourable Members who attended the' 
delio-hUul garden party that the former Commander-in-Chief gave at, Delhi, 
I b;lievc, some months back, where there was a display of SOllie of the 
scientific instruments that have been produced,- it is within the recollec-
tion of those Members of the House . . . . . 

Dr. B. D. Dal&l (Nominated Non-Official): That was on the 15th 
Februq,ry. 

The lIonQ\U'.ble Dlwan Bahadur Sir A. Bamaswami IIqdaliar: My 
friend, Dr. Dalal, with hi!'! meticulous regard for detailed memory of these 
things tells me t.hat that delightful garden party took place on the 15th 
February, and I am grateful to him for reminding me of that very essential 
fact,-as I WaB saying it will be within the recollection of those Member .. 
of the Honse t.hat some progress has already been made and gre:tter 
progress is iu the offing. 

Now, Sir, tt:.e next Committee deals with graphite, carbon and elec-
trodes. The importance of these graphite electrodes and the researches 
in t.hem are obvious to those who are engaged in industries such as the 
manufacture of radio, dry cell batteries, the production of aluminium arid 
other c':)lnmercoial industries. This Committee is doing good work. The 
Chairman of this Committee is, Dr. Ghosh, the President or the Chairman 
of the B:tngalore Institute of Science, and it is in that Institute tbat this 
work is being ~  

There is another Committee caUed the Mol!lsses Committee which 
deals with products extractable from the molasses of :3e sugar industry. 
l'hisCommittee is not concerned with the. question of getting power alcohol 
from molasseI'. I do not think there is any research necessary with 
reference to that. It is ~  a question of getting the plant and having' 
the pO'wer alcohol developed; but it deals with other problems relating to 
extraction from molasses of certain chemicals like acetone, citri.c, oxalic and 
gluconic acids and other things. This Committee is also aetively engag-
ed in rese'lrch and manufacture of theBe products. 

AI10ther Committee is concerned with glass find refractories, and it is 
called the Glass fwd Refractories Committee. Honourable Members who 
come from the United Provinces in particular know the extent to which the 

~  of glass has gone :tpace during the past few months. The 
necessity for importing every kind of hottle and every kind of test. tuhe and 
things lih t-hnt no longer holds good, but still there is :t great deal of inves-
tigation and research to be made in the types of h:gh grade refractory 
glass that can be produced and other things relating to that.. This 
Committee has already produced some good results, and the olnanufacturb 
of optical glass, for instance, is one of those things that has been referred to 
this Committee, Rnd research into it is being conducted. 
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Then, there is a Committee which deals with vegetable dyes; Now, 

Sir, Honourable Members are aware that during the last war'India was 
littered,-I was about to say, at any late,-there were a great number of 
indigo vats all over the country and indigo dyes were being produced. At. 
the end of the war, all these went into the limbo of oblivion. Synthetic 
dyes came into the field, and by their price, by their better quality and by 
their lrltractiveness they simply wiped out the indigenous dye production 
in this country. Let me say quite candidly that I personally believe 
that there is a limited fie1dfor the vegetable dye industry. And the 
greater field still lies with the synthetic dye industry, but in that limited 
field research could still take place, and, particularly, in Bombay, such 
research has been going on. At the present moment the Supply Depart-
ment is only too grateful for all the little vegetable dyes it could get down 
to the bichromate:; which it can use for the inferior type-ofkhaki that is 
desired for certain purposes; so that the possibility of having a vegetable 
dye for manufacturing certain kinds of stuff and for certain limited purposee; 
ought not to' be excluded, and· this Oommittee is dealing with these 
possibilities. . 

Then t.here is a Fuel Research Committee which suggested the organisa-
tion of a Vhysical and chemical survey of the Indian cool seams and things 
like that. They are now engaged on problems like de-aching of coal, 
low temperature carbonisation and de-sulphurising of coaL This is a 
very important Committee with infinite possibilities before it, and it is 
doing its work in Calcutta. The Director-General of Geological Survey 
has placed the resources of his Department for work in this field at the 
disposal of the Board and I am certain that the Board would like me tn 
convey its thanks to Dr. Fox and his officers. 

Then, Sir, there is a Committee called the Cellulose Research Com-
mittee. The manufacture of cellulose, the production of alpha-cellulose 
is of great interest. It is interesting because it is useful in the manu-
factura "I rayon, and, sa.y what you will, civilisation in this matt€r has gone 
to such an extent that artificial silk and rayon manufactures have come to 
stay, and, whether we like it or not, there will be many people who will be 
induced toO go in for such articles. These have been so far imported. 
We have high nopes that the reseaTches in cellulose will be carried to that 
stage where rayon manufacture will be 8' possibility. As Honourable 
Members are aware, what is happening at present is that silk yarn is 
being largely imported, and in the Bombay Presidency in particular and 
in some of the Indian States which are closely connect€d with the Bombay 
Presidency, there have been weaving mills for the vroduction of ~  
silk cloth out of the YaTn that has been imported. But the Japanese 
freezing order and other consequences of the war situation have put virtual-
ly an entire embargo on the import of artificial silk yarn with the result 
that many people have been thrown out of employment. It is my hope 
that such weavers as have been thrown out of employment in this artifica-l 
silk weaving industry may be absorbed in the cotton textile industrv which 
must be expanded at any cost if the poor people are to have cloth at a 
cheaper ~ than they are getting today. But our anxiety tooay that 
this ~  ~  go ahead and we should be able to produce in this 
country arbficIRl rayon, has led us to the appointment of the Committee. 
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In the work of this Committee the Forest Research Inst.itute." Dehra .Dun, 
will be closely connected through their research officers booa1isEl' of the 
inextricable connection between the two types of work. The stage h8'B 
been reached when a pilot plant can be set up and Dr. Nazir Ahmed is 
in charge of. this ~  .-at, the ~  Technilogical Laboratoy, Matunga. 

Then, I come to the Synthetic Dye-stuff Committee. I have already 
told the HOll!:le that it is impossible for ·the vegetsMe dyes to capture 
the whole of the m3rket, but it has its use in handloom production and in 
various other matters including theproduetianof sweetmeats in Delhi. 
·The Synthetic Dyes Committee is engaged in researches for the production 
of synthetic dyes. It is an influential committee presided over by a 
distinguished industrialist, Sir Ardeshir Dalal, and is having as its members 
many scientists who Bre closely connected with the development of synthetic 
,dyes. 

There is then the Metals Committee. I have l"t.ated in connection with 
the scientific instruments that the raw product is metal, and it is essential 
that the proper metal should be produced if proper scientific instruments 
have to be manuIactured in this country. The Metals Committee will 
playa usefUl part .in investigating .and making research into the types of 
alloys that can be produced, and in this matter we have been fortunflte in 
having the vary close co-operation of Messrs. Tata and Sons. Honour-
able Members are aware-I believe references have been made to it in the 
past-that, with refere&ce to our war industries, armoured plate and 
things like that, the Tatas have produced the kind of plate that has been 
required, and their plate is I believe, even by military experts, been acknow-
ledged to be better thll'll the 'plates produced in many highly industrially 
developed dominions. They stand better the test of fire, they are much 
more resistant and they are in every way superior· to the armoured plate 
that has been produced, for instance, in Australia. It is gratifying that 
one is in a position to make this observation, because plI'pers are so full 
-of Australian industrial development that one feels very small when reading 
those papers, about Indiu,-at any rate, some Members have expresl'1ed 
"that conviction. Occasionally, let us have the consolation that w!th 
reference to ~ ~ that we produce we are miles ahead of Australian 
products. 

Then there is a Committee, and a very important Committee, which is 
now exploring the pO!'lsibilities and will thereafter undertake research, called 
-the Internal CombU!,tion Engines Committee. I should like to dilate for 8 
very few minutes on this important Committee, especially in view of some 
·of the amendments notice of which has been given by Honourable Mem-
bers. There has been a great deal of misapprehension ever a statement 
made elsewhere about these internal combustion engines. It is a fact that 
in this country internal combustion engines have been produced for some 
time. There' are two or three well-known firms that h&.ve been producing 
these internal combustion engines. Our own railway workshops have also 
been produclllg them, but they have been producing engines, where, not 
petrol, but oil is being used. The question of producing internal com-
bustion engines in. which petrol can be used has not yet been tackled in this 
eountry so far as my knowledge and the knowledge of the Government of 
India goes, by any industrialist. There are problems qf research which 
nave first got to be investigated. 
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~  Deputy ~  (Mr. Akhil_ ~ 1?atta): . ~ Honourable· 
Member bas spoken for about an hour, but III Vlew of the unportance of 
the matter he can go on as long as he likes. 

The Honourable Dlwan Babadur Sir A. Bamaswaml Kudaliar: I must 
apologise to the House for unconsciously 

Sever&l Honourable Members: Go on. We want to hear you. 

The Honourable Diwan BahMW Sir A. B.am.an'aDli Kudalial': But in· 
view of the special permission that you have given and the ~  that 
the Rouse has extended, I hope to keep the House for a few mIllutes more. 
The int.erl'tal combustion engine that is being produced in this country use!;: 
oil, hut the internal combustion engine which uses petrol has not yet 
been produced. This Committee, under the Chairmansip of a well known-
industrialist, Mr. J. C. Mahindra, and in co-operation with other equally 
competent gentlemen is investigating this problem. From the latest 
indication that I have had from the Chairman of this Committee, he hopes 
that within a measurable period of time, within a very short time, he will' 
be able to complete his investigations and tell India and the world thah 
India also can produce an internal combustion engine wRich can use petrol. 
I am anxious to clear up this position because, owing to a statement that 
Wa'S made elsewhere, as I have said, there has been a good deal of con-
fusion ofl thoqght _ That statement referred to internal combustion engines 
which use petrol _ It was made in connection with the possibility of' 
manufacturing automobiles in this country-automobiles which use petrol 
and not any other f.ind of oil. This Committee has been only constituted 
tdwards the end of the last financial year, 1940-41, and I have high hopes 
that. it will producA results which in turn will expedit€ the production of' 
internal combustion engines of this type. 

Lastly, there is a CQn;tmittee which has been constituted, first, for the 
purpose of exploring, and then fiOr the purpose of guiding research into the 
manufact11fe of chemical and distillation plants. If industry is to flourish, 
it is absolutely neceSS!lTY that we should be able to manufacture chemical 
plants needed for it. It was with this view that the committee has been-
constituted !lnd the members are no\\- at work with regard to the posibility 
of manufacturing suitable plants and apparatus for the existing industries-
and those that will come into being hereafter. 

Sir, I have given in a skeleton form,-notwithstanding that I have. 
taken so much time of the House, in a bare skeleton [orm,-some of the 
activities and the various directions in which a great many scientists have 
been associated in the work of these committees. Reference has been 
made in the amendments of which notice has been given" to heavv 
industries and to automobiles. From the short ~  that T have criveil-
of the work of this Board and of its Research Committees, it will be °clear 
to Honourable .l\fembers that all problems relating to heavv indust'l'ies 
and prohlems relating to automobile manufacture, in so far <as research 

~  for that. 'purpose is concerned, are engaging the attention of these 
vanous O ~  and the Government. Nothing has been excludec:r 
~  the ~  of the Board or of the Research Committee. From 

tlme. tc: ~  Board meets every quarter-from time to time we. 
are mVlhng -suggestions regarding the directions in which research can be 
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undertaken, and what finance!! are required for the researches that are to· 
be so undert!lker.. 

Let me assure this House and every Honourable Member of this House· 
and those outside who are interested in this subject that there is no limit 
to the research that can be. carried on and no sphere of activity so far 
as these researches are concerned is excluded in any way. The only test 
that we have put on ourselves is that it should some how or other be 
associated or connected with industrial development and let me here say 
that if it is a question of pure scientific research on some possibility' 
which may at some future time be capable of industrial adaptation, well, 
that sort of pure scientific research would legitimately be undertaken by 
the various universities and institutions of that kind. If by any !;ltretch· 
of imagination a research can be said to be associated with industrial 
development or the possibilitv of such association is established, that 
research will be within the purview and Reope of the work of this Board 
and will be undertaken if research workers are forthcoming through the 
finances that this Board or the Governing Body will be a.ble to allocate. 

Now, Sir, I was referrmg to the work that all these 3cie!ltists ~  
done and I was in particular referring to the work that was ~  don,: 10 
our own laboratories by Dr. Bhatnagar and the staff under hun. 'l:hut. 
work has been eminently of a practical kind. It has resulted in tb" . 
estabiishment of several industries which have a big future and 1 should 
like to take this opportunity of conveying the congratulations of this 
House, because I have conveyed my own congratulations to these research 
workers. I should'like to take this opportunity, if the House will permit 
me, uf conveying to Dr.· Shanti S\\>'Srup Bhatnagar and the chemists. 
associated with him the congratulations of the House on the large output 
that they have already succeeded in and on the practical way in which 
they have been solving ~  of these problems .. Let me also take thIs 
opportunity of conveymg to the numerous sCientists who have come 
forward to engage in this research work from all over this country, from 
every university, from every institute, which is concerned with chemical 
or physical laboratory work and to a great many isolated and indivi<lual 
scientists, my and your congratulations. The<;;e gentlemen have come 
forward without any thought of reward whatsoever. Let me assure this 
House that these eminent scientist!" are not being rewarded. A few of 
the assistants whom they _engage. for carrying out research wOl.'k under' 
their guidance and under their auspices may get a small living salary in 
the shape of a scholarship or a stipend, but the big scientists themselves 
who are undertaking this work get nothing at all.. Theyart-uoing it 
purely in the spirit of scientists and it is a revelation to ine, or I should 
rather say. it is no surprise to ~ that in India there have been such a 
large number of scientists who have been prepared to eome forward and 
work in the spirit of true science without any thought of reward and 
~  for the sake of doing what ~  can for the country. I would 
like to ~  the thanks of the Government ana of this Rouse to all 
those SCIentIsts who have been engaged in this work. . 

Lastly, Sir, I should like to say just one word. Today I believe we 
are laying the foundations firmly of an institution which has got infinite 
potentialities. The House by agreeing 1;0 the constitution of this ]mlus-
trial and Scientific Research Fund and by agreeing to the constitution of-
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a Council of Scientific and Industrial Research is laying more firmly and 
better than by concentrating its attention on any single manufacture or 
industry, laying more firmly and solidly the foundatioosJf a great in-
dustrial expansion in this countr:-. I have no doubt what.soever t.hat from 
this foundat.ion will grow a large and flourishing mansion under the ghelter 
of which all sorts of industries will be developed. 1£ I might for a moment 
recall the words. uRed in another connection by the Prime Minister of 
England, used for a different purpose altogether, those beautiful lines of 
the poet:. 

"Say not the struggle not availeth 
The labour and the wounds are vain 
The enemy faints not nor faileth 
And as thirigs are they remain." 

t.ill the end comes, which Mr. Churchill quoted: 
"In front, the Sun climbs slow. how slowly 

But westward look,. the land is bright."-

to those gentlemen who feel that industrial expansion IS not· growing 
apace, that inspite of their efforts and. their agitation industries are as 
they have remained all along, that no progress is visible here and there, 
I should like to say that through these "small creeks and inlets, slowly 
gaining comes silent flooding in the main," that great main of industrial 
-expansion in this country which will for ever, I hope, solve the many 
J>roblems connected with poverty and the living standards of this country. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Resolution movM: 

"That this Assembly recommends to the Governor G'eneral in Council that a fund 
called the Industrial Research Fund be constituted, for the purpoee of fostering 
:industrial development in this country and that provision be made in the Budget for 
&n annual grant of rupees ten lakhs to the Fund for a period of five years." 

Mr. Jamnadas Mehta. 

Babu Baijuth Bajoria (Marwari Association: Indian Commerce 1: Sir, 
I would suggest that all the amendments may be moved first and the 
discussion may proceed on the Resolution as ~  as the amendments. 

lIr . .Jamnadas X. Xehta (Bombay Central Division: Non-MuhamTlladan 
Rural): ,Sir, I move: 

"That after the word • country , the words 'with special reference to the establish 
ment of heavy industries' be inserted." 

lb. Deput.y Prealden\ (Mr. Akhil Chandra Datta) ; Amendment 
.moved: 

"That after the word 'country' the words 'with special reference to the establish· 
ment of heavy industries' be inserted." 

Dr. P ••• Bu.erJea: Sir, I move: 
"That for the words 'ten lakh.' the words 'twenty-five lakhs' be subatittrt.ed.'; 
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lIr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

-"That for the words 'ten lills' the words 'twenty-five lakhs' be substituted." 

:Mr. Jamnadas 111. lIIeht&: Sir, I am sure the House Will join with me 
in giving our best congratulations to the Honourable ~  Commerce 
Member for his lucid and cogent speech .on a matter WhICh was full ot 
technical details. I am also sure that It does not need any words of 
commendation from me. He went over considerable ground in such 
great detail that it is impossible for me to pursue him all over. But there 
can be nn gainsaying that the proposition he has moved ~  our 
very cordial support. He has told us of the great effort wInch IS now 
~  made in the direction of industrial and ~  ~ ~ ~ the 

auspices of Government and of the co-operation -of many dIstmgUIshed 
SCIentists and experts from all parts of the country and ths.t a spirit of 
real scientific outlook, irrespective of any ecoromic or financial gain, is 
animating these experts. We all join the Honourable Member in 
congratulating these great and distinguished countrymen I)f Ollrs on what 
they are doing for the scientific and industrial advancement of this 
'Country. Our gratitude is unmistakable ana lasting. We are 21so 
gratified to learn that the results of the work already done have been 
gratifying and that the future is full of bright prospects. And when in 
th", fullness of time, in the next five vears, before this Resolution will 
come up for revision, and the results of the work done are known to the 
country, let us hope that India's industrial advancement will have 
reached a stage further in the path of industrial advaneement. J do not 
wish to repeat the list of the directions in which the research is being 
carried on. It was furnished to us in the course of the Honourable 
Member's speech. He mentioned the fertilizers, the oils, the aluminium, 
sulphate, phol!phate. and the drugs of which 75 per cent of her require-
ments are now bemg maoe in India. I wonder whether quinine is 
:among them. 

The Honourable DlWaD Bahadur Sir A. Ramuwam1 J[udallar: 
Quinine has always been produced in India, though not in substantia1 
quantities. 

JIr. Jamnadaa )[. )[ehte.: 75 per cent. is the total percentage of quinine 
that is produced in this country. I would have expected- to hear that the 
quinine is now produced 100 per cent. in this country. About coffee, 
he gave us 11. very pleasant description. He said that in future we shall 
be able to drink our coffee in cups made of coffee seeds. That is a very 
-cheerful piece of iD.formation particularly to our Madras friends. Then he 
mentioned medical and scientific instruments, dyes and synthetic dyes, 
molasses, optical glass, artificial silk, metal, internal <,ombustion engines 
!I.1ld chemical plants. These are some of the important heads unaer ~  
research is going on. We are not only ~  a research but we are al8.o 
making experiments on the basis of their industrial value. That value 
has been established, as will be seen from the ~  generous response 
which these experiments have met from industrialists. They have paid 
about a lakh of rupees already 1\8 a royalty to Governm6nt and some 

~~  income is also expected. So, in course of time, the whole cost 
of the establishment, and the work of this Fund might possibly be met 
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from the income tl).at we may receive. All this and much more that we-
hcard from the Honourable Member who moved this Resolut,ion must be· 
exceedingly welcome and gratifying not ~  ~  the ~ but, ~  
this Resolution goes fortn into the country, It will create ulllversRl satIs-
faction. I have no doubt about it. And those of us who are present 
herl:' this afternoon to support the establishment of the Fund will have 
the gratification that we have added one more milestone to the advance-
ment of India. 

Having said this much and ~  given . the fullest credit. to ~  
Honourable Member in cliarge of thIS Resolution .for what ,he !s ~  
and for what he is proposing to do, and havlllg gIven the wHest credit, 
also to those who are behind him in actual workmg of the scheme, 1 shall 
now, in no spirit of criticism but in iull spirit ot co-operation, ~  hit;n 
a few observations on the amendment that I have moved before thIS. 
House. I have before me the figures of the import dutieti which this. 
country used to get in normal times before the war made It hoie into 
them. We had reached the figure of our customs duties to the extent 
of nearly 50 crores, even more, in years before the war. fhese receipts 
from customs duties represent the reliance which this couutry has still 
to place on foreign imports for running our industries ')U eeonOlTlic lines, 
and to the extent that we are still dependent on foreign imports; we 
shall be relieved after these experiments have been suceessful, but to 
some extent only. I am trying to ascertain how far thd imports of 
articles he has named will be reduced when his experiments have succeed-
ed. It is very difficult to state the exact figure. But fro111 what he 
hq.s told us this afternoon it appears that a preponderatingly large 
number of our requirements will still have to be imported from foreign 
countries. At any rate, we have yet to satisfy ourselves whether as a 
result of this Fund and within a reasonable degree of time India can be 
so self-sufficient that we shall no longer be relyina on the imports or 
foreign articles for our indust,rialisation. The facts that he has given will 
no doubt bring about three results One is that those of our industries 
which are today dependent on foreign imports for their ~  and similar 
other requirements will to a large extent be relieved of that need, We' 
shall pay less price for these requirements because thev will be produced 
in India; and we shall increase the wealth of this cOlintry to tIle extent 
that we ~  manufacture theI? here. Our ~  "'hich are dependent 
on them wIll pay a lesser prwe for these articles. To that extent our 
industries will be run cheaper and the prices of the articles InaLlufactured 
he:rc will correspondingly be reduced, all the time hopiu'S that our 

~  will ~  profi.teer by the new strength that th",y might 
gam. So far. the pIcture 111 very alluring and very weleome and our 
whole ~ ~ will go to Government. But-there our satisff:lrtion ends, 
although It IS a large degree of satisfaction on which I ag-ain commend 
the efforts of the Honourable Member to the gratitude of thi!': HOllse. 

My amendment confines itself to an emphasis on heavy indlllltries. 
lam not saying that the object of the Fund is not to carry on research 
in favour of or for the benefit of heavy industries. I ~  thatt.hev 
should occupy a very prominent place in his research scheme 80 that thE, 
dependence of this country for the import of machinery for all our' 
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:industries will no longer be so glaring as it is today. r am sure the 
Honourable Member clearly understands my observations intbeir true 
·spirit. For instance, today we have about 400 cotton textile mills in 
India. I do not know the exaet number. But for every one of them the 
machinery has to be imported from foreign countries. My point 'h; that 
the research which ill to be carried on with this Fund snoula to a larger 
.degree devot€ its attention to those methods, devices and processes and 
formulae which might lead to the manufacture of these machineries in 
our own country. Four hundred spinning mills and weaving mills--if 
mv number is inaccurate the Honourable Lord Beaverbrook of this COUD-trY will correct me . . . . . 

An ~  Member: Whom do you meaD? 

v.r. Jamnadas M. Jlei4t.a: Sir Homi Mody is Lord Beaverbrook of 
thIS COUDtry. He is our Supply Member. ~ knows the ~  to whioh 
.cot,tOD textile mill industry has expanded. let we have ~  to rely on 
.foreign imports, Japanese and others, for a large part of our clothing 
i"equirements. . Moreover, we shall increasingly need plant and map-lu-
nery. Perhaps 200 more mills will be required before the full'reqwre-
ments of this country will be met. And such is the .process of the growth 
of our numbers that with all our baekward position about other thing'S 
in the matter of population we produce on the largest possible' scale. 
Ottr mass production will beat anybody. Every ten years. we nan till 

·one continent with our surplUS population. Therefore. in order to meet 
the requirements of this extraordinary growth of population on a mass 
production scale, we will need more mills and more mill'> Rnd so long 
.as we depend upon foreign countries for the machinery' for 8tartinl{ and 
running our mills. our progress can only be said to be slow. We have 
now some hundreds of sugar mills in this country and in lesR than ten 
years time we have made such a great use of the protection that Gov-
·emment in a very happy mood gave us that India has now become 
absolutely self.sufficient in the pro<luction of Rugar and people are com-
plaining more of over-production and the holding up of stoCks. But still 
for the machinery required for evel',Y one of these mills, and for spare 
parts ~  for replacements and renewals, we are still dependent on foreign 
(lountnes. It ~  to be Czecho-Slovakia, it used to be Gennal'Y. it used 
to be England, It may have been other countries like America, but 'I,e 

·ourselves have not been able to produce any machinery f0r our industries . 

. I am giving only these two examples, not because they &1"e the only 
two, but because they are typical. Take the printing press business. We 
have hundreds of good, bad and indifferent newspapers. They may be 
very patriotic, they mll.y be for independence in politics. but they conti-
nue to be dependent in economics for running their very paper, for paper 
manufactunng machinery is Dot produced in this country. (Interruption). 
T am not exhausting my list. We are grateful to the Tatas for giving 
us the best steel manufacturing industry in the world as it is nQw 0000-
manly acknowledged, and even more to the taxpayer who made' it 
possible. While we are ~  toO these. two T 's-the Tatas and . the . 

~  ~  be denied that while the ~  has be<;ln receiving 
-protectIOn durmg the past]8 years, 17 years If you !ike to be more 
1lceurate, they have not still produced, on any apreeie.ble scale, steel to 
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m811ufacture machinery for manufacturing machinery for heavr ~  
They may have done here and there. :r.hey may have ~  .ht' beat 
pia te . in the world.' it may he very rescihent. and v.ery ~  but they 
have been unable to produce much for the heavy mdustrles. 

Kr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. 

1Ir. lamnadas lit. Mehta: I 6haU, with your permission, Sir, conclude 
ill two or three minutes. 

All that I was saying was that the road to be travelle.d is still Aong. 
We are at the beginning of our road of industrialisation.. No industria-
lisation of our country will he possible in spite of all the research that 
we have worked today, until the direction in which I have made my sub-
mission is carefully explored. 

The next amendment which mv Honourable friend, Maulvi Abdur 
Hasneed Chaudhury, was· going to move was about the motQr 

3 l'.IL car industry. My amendment includes that. The Honourable 
thtl Commerce ·Member's own proposition includes it, as I hav£' shown. 
Therefore, I have not moved thIS amendment in any spirit of criticism or 
rivalry, but with the greatest desire w help him and to help the country 
that until these heavy industries are brought into being mthis country 
or established on Ii scale adequate to the reqmrernents of the country,-
thl! motor car industry, the aeroplane industry, the printing press indus-
try, the textile, the jute industry, all manner of heavy industries and 
heavy machinery must be produced in this country before we can become 
industrially self-sufficient and able to look everybody in the world "quarely 
in the face. We have not been able to doaH tha1i. All that has been 
said today will not ~ us to that stage until my amendment receives 
prominent attention in the Research fund that will be established. 1 
shall not go into the merits of the motor car industry,at length, but I 
request that with all the good will that the Honourable t.he Commerce 
Member has got, we are unable to establish the' motor car industrv in 
this country t?day. The mO.tor industry is absolutely necessar." not m;'rely 
for the ordipary economIC life of this countrv, but also for 
carrying on a successful war: the present ~  is mechanised 
war. Without, mechanisation, war is a failure. Motor car industry is 
eS8f:'nt,ially a part of war ~  r. therefore. want that the ~  
the Commerce Member will be pleased to accept my amendment in 
favour of heavy industries including motor industry. It does not detract 
from the ,:alue of ~ he ~ ~  The need for our research to support 
the ~  of ~  \ like motor car-making' industries cannot 
?e over-emphaSIsed; ~  them the present research, important rs it is, 
lB. not enough, but very httle and will still keep us indUstrially backward. 
SIr, I move. . 

'. Dr. P. If .. ~  Sir, the need for research in industry was recog-
msed In countnes lIke Germany and America about half a century al7o. 
England w,as somewhat late in the field and it was not till the ~  
European war that England took up this idea in right earnest. India 
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still lags behind and it was not until 1935 that a Research Bureau a.nd 
a Research Council were established in this country. This Bureau and 
this Council did some kind of co-ordinating work among the ~  
ot r,he country, but it failed to give allY impetus to the promotions of 
research in industry. It. was only two years ago that the Honourable 
the Commerce Member established a Board of Scientific Research and 
lhe Board, 'as has been pointed out by him, has been engaged in research 
work of a very important kind. My Honourable friend, the Commerce 
MemOtlr, has made along list of articles in respect of which research 
work is now being carried on in this country. He has told us that more 
than 200 scientists are engaged in research work and they have formed 
quite a number of committees fol' the co-ordination of, their activities. 
So' far. se- good. Our best t,hanks arB due to the Honourable the Com-
merce Member for this step in the right direction which he has already 
taken. 

But\ if we compare the amount of research work tnat is being done 
in thia , country . with the research work that is being done in other 
countries, the amount will look very small both in quality and quantity. 
I therefore urge that this research work should be further speeded lip 
and a ",un ot money be granted for the purpose. My Honourable friend, 
the Commerce Member, proposes to set 81part a sum of ten lakhs every 
yel,r fl)l' a period of five ;vears as a fund for the promotion of scientific 
l"(>se&rnh for industrial purposes. I hold the view that this amount is 
very insufficient; it is very inadequate for the vast needs of a vest 
country like India. If we consider the amounts which are spent in 
advanced countries we find that the amount to be spent in India is 
exceed'nglj small. What is the amount spent in the United States in 
resear(lh work? Not less than 75 million dollars a year. Of course it 
ma'y be said, and said rightly, that the' United States is a v-erv 
rich country and what is possible there is not possible here. i 
fully admit that. In Germany every industrial est'ablishment is 
a research organisation. Besides, there are many research associations 
and the State helps these associations with large grants of funds, /IDd 
the State itself has its own research establishments. And if we add all 
the sums spent in these three. directions the total comes to 8, very large 
figure. In England which, as I have already said, wppeared in the field 
somewhat latel':, a sum of one million sterling, that is about a crore and 
a half, waf' paid in the year 1922 or 1923 for the establishment of a 
research fund, and annual grant!; have since then been given to the 
various research associations; and, further, these ~  associations 
received grants from various industrial establishments. That is how 
Jesearch work is Leing conducted in Great Britain. The amount of ten 
lakhs which the Honourable Member proposes to allot for this purpose 
annually appears to me to be too small. 

My Honourable friend, Mr. Mehta, pointed out, that although researcD 
work Wllil being carried on in respect of the light industries very little 
research work has been so far done in respect of the heavy industries; 
and the importance of the development of heavy industries in this country 
is very great. 'The Honourable the Commerce Member pointed ont a 
short while ago that research work has been started IJ? respect of engines 
'Using 'Petrol That is a move in the right direction, but rrresearch work 
in connection with the heavy industries' is to be ~  in hand, small 
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· grants will not suffice.· I have been connected with some of the institu-
tions in which il'esearch work is being done at the present moment. I 
know that in the Science College attached to t4e Calcutta Dnive.rsity 

· a large number of profeSBors and lecturers and assistants are engaged 
in doing research. work. But the amounts which the Research Board 
is able to pay to these research workers are exceedingly small. Similarly,. 

· when 1 was a member of the Council of the Institute of Science at 
Bnngalore I came to know that very inadequate grants were being made 
there for their research work. I know the funds of the Government of 
India are limited; they are limited in the sense that those funds are 
small compared to the large funds which are available in Great Britain, 

. Germany, America or Japan. But even a substantial sum out. of these 
limited resources is necessary to be given for the purpose of mdustrilll 
research in order that industrial development may proceed at a more 

· rapid place in India than it has done in the past. 
Sir, there is one matter with regard to which I wish to say a few 

words. The Honourable the Commerce Member observed that when 
research was made in a particular line of industry a patent was taken 
by the Government of India. This question is a somewhat thorny one. 
Sonte of the professors and lecturers· of the Calcutta University were 

· asked to sign a contract form to the effect that these research scholar., 
themselves or the university had nothing to do with the patent. 'fhis 
I hold is a wrong thing to do. The Commerce Member said that 33-1/Srd 
per cent of the profits derived from these patents were given as remunera-
j;jOll to the scientists. But I think it will be a better arrangement if 

· the patents were taken in the joint names of the Government of Jpdia. 
the university or institution at which the ·scientists work, and the indivi-

,dnal scientists theqJ.selves. That would give a greater encouragement 
· to th·:! research workers. That is a point which I place before the Hon-
· ()llrable the Commerce Member for his consideration. 

The Honourable the Commerce Member concluded his speech by say-
ing thr.t he was going to lay the foundation stone of a great industrial 
expalJsiou in the country. I wish him great success in this matter, but. 
I also suggest that if he is able to increase the amount of money for 
the purpose of the research fund from ten lakhs to twenty-five lakhs, the 
foundations will have been more truly and more solidly laid. 

Sir r. E. James (Madras: European): Sir, I should like to congra-
tulate the Honourable the Commerce Member on bringing forward this 
Resolution. His Department of Commerce and Industries is like a house 
of many mansions-I have always been astonished at the ramifications 
of that Department-but I should have imagined that of all the mansions 

· over which be presides, this perhaps is the one which gives him the most 
encouragement. As far as I can make out, most of the other mansions 

· deal with rpstrictions. This mansion deals with expansion. And, I think 
it is an extremely wise move that tihis work is now sought to be placed 

· on '1 more permanent footing. 

Th':l Reports which the HonourabJethe Commerce Member has placed 
bef )re us indicate to. my mind only the commencement of a valuable 
.ork. It is far too early yet to claim, and I do not think the Honourable 
-the Commerce I\¥mher himself weuld claim, any achievement. They 
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are at t"be beginning of things. Incidentally, I would like to ask Lim 
wha.t is meant by the rather cryptic indications at the top of the Reports-
one 'for departmental use only' and the other 'for official use orily., 
Since I am not an official· nor am I a member of any Department, am: 
I entitled to read these? 

The . BODOurable DiwlUl Bahadlll Sir .A.. Ramuwami K1Ida1iar: -For 
the time being you are officialised. 

Sir P. E. James: I hope that I shall not be contaminated by thatf 
There is one observation I should like to make in regard to the machinery 
of thii Board and that is the importance of tb,e separation of its purely 
scientific from its purely administrative aspect. The Honourable the 
Commer.:le Member has paid a well-deserved tribute to Dr. Bhatnagar 
who is a distinguished scientist and has 11 positive genius for relating 
the results of research to practical use. That is in industrialization an 
extraordinarily important thing. But I was alarmed to see on page 37 
that Dr. Bhatnagar had accepted a large number of responsibilities and 
the wording of the paragraph suggested that this was by no means t.he 
end of responsibilities that he was prepared to accept. In so far as he 
is a distinguished scientist; I think it would be a mistake to place upon 
him the responsibility for heavy administrative work. I would like to 
suggest to my Honourable friend, the Commerce Member, that in an 
organizaiiun in which there are a large number of sub-committees. all 
working on different problems. it is most essential that the administrative 
side of the work should be adequately and efficiently carried out. I ~  
not think that that part of it should devolve upon Dr. Bhatnagar, and 
I would ask the Honourable Member. if he is satisfied, whether the 
administt'ative side of the work cannot be carried on bv officers who have 
no other heavy responsibilities. in view of the great· importance of the 
investigations that are now being carried out. 

Then, reference is made in the report to the work of what is known 
as the Alipore Test House. May I suggest to my Honourable friend 
that he gets rid of that name? Why not call it the National Physical 
Laboratory? It has outgrown its name. I am told that it has outgrown 
its equipment and its staff; and I think it will be one of the duties of 
this Board to see that the Alipore Test House, so-called, becomes a ~ 
nati;')nal laboratory with adequately paid staff and with the necesB8l"Y 
equipment. May I ask my Honourable friend who is to meet the ex-
penditure' of that institution? Does that come out of the funds th$t 
are now being provided or will the expenditure be met from some other 
source'? . If it is to be met from these funds, then I certainly have con-
siderable sympathy with my friend, Dr. Banerjea, wher, he W/Illts this 
grant to be increased from 10 to 25 lakhs .... 

The Honourable Diwan Bahadur Sir A. Ramuwami KudaJiar: The 
';l'est House proper is a different thing: it will continue to be financed 
by the iGo-vemment. This is for research work. The Test House is for 

. testing various samples and 80 on. / It is an old institution and will COD-
tinue to be financed by the Government. 

Sir 1'. B. lames: But these researches are carried out actually in the 
Alipore Test House? 
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The BODourable DiwaD Bahadur Sir A.. Ramaswami ~  Y~  

Sir r. E. James: The point I make is to inquire whether the facilities 
there ar(l adequate for the large number of researches that are now being 
fuaugurated .... 

The HCIIlOUrable Diwan Bahadur Sir A.. Ramaswami lIudaliar: That 
subject is under consideration and whether we should keep it there and 
expand there or whether we may find a new place altogether is a matter 
which is now engaging the attention of the Government. 

Sir r. E. James: I am very glad to hear that, and I hope, ultimately, 
it will be possible to have sometnmg on the hnes 01 the ~  l:'hysical 
Laboratory in the United Kingdom, which is 'the centre for all this 
industrial research work. Let me say with regard to the work :it Lhe 
laboratory, how important it is that that work should be taken round to 
the homes of industry. In the United Kingdom, lecturers from the 
National Research Laboratory tour the country from time to time and 
lecture on the researches which they are doing. In a country so big as 
India. it would, I think, be extremely helpful if from time to time tours 
can be planned by Dr. Bhatnagar and his staff in order to take to the 
other centres of India the results of the work that is being carried 'Jut ill 
the Alipore Test House. We have already in Simla-and I think in 
Delhi-bad exhibitions of samples of new creations like the plastic ~ 
plates from which my Honourable friend, the Commerce Member, with 
such agility drank his coffee! It would be helpful if exhibitions on those 
li:les ('ould be organised in some other centres in India. 

Now, I would like to suggest that this action in setting up machinery 
for the encouragement of research should be accompanied at the same 
time by vigorous discussion and debate on the relation of science tc 
innusLry in the country. It is not enough merely to circulate from time 
to time the results of the schemes that have been approved by the Board. 
That if;, in fact, one of the duties of the Utilisation Committee: but it 
is esselltial that industrialists-and not s9 much the big industrialists 
who ara already definitely interested in research and who appreciate its 
value-but some of the smaller ones should be interested in the essential 
relat;,on between progress in industrialisation and scientific research. It 
was }iroposed at the Utilisation Committee some time ago that there 

. should be a magazine rather on the lines of the magazine issued by the 
Imperial Council of Agricultural Research, dealing with industry and 

'science, containing articles by scientists and by industrialists to illus-
trate the essential relationship between the two in any scheme' of indus-
trialisati No doubt that will come to fruition in due course; but I 
say that it is important that there should be this constant discussion 
nnd debate on these general lines. 

Thea, I have just ~ or two general observations to make. First of 
all, have any principles yet been laid down by the Board as to the basis 

'on whk'.l aid is to be given to existing researches and research associa-
tions? It is important that principles should be arrived at 88 soon as 
possible, and that the Board should not wait for the receipt of ~  
from the various institutions, but that there should ~ definite principles 
laid down to guide the Board in ~ with assistance to researches 
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.conducted either in universities or in other educational institutions. 
Secondly, I take it. tnat a R ~  of Researches is to be kept. . If so, 
will that Register be made freely availa-ble to those w.ho may seek tp 
inquiresp. to what researches have actually been ~ out? Thirdly • 
. what is to be the place of the university in the general scheme for 
industri:il research? Perhaps it is too early to expect a reply, but i here 
is little reference in the report before us of the place which the univer-

~  are to occupy in the progress of industrial research. After all, the 
univE',l'sities are the home of pure science; and I ani told that pure 8cientie· 
is the parent of applied science, though I am not a scientist my!'>clf. 
It is therefore essential for universities to be encouraged and, if necessary, 
assisted in the development of their own scientific departments. 

The fourth observation, of a general characi;er is that I note, with 
some regret,. that there is no committee yet for dealing. ~  und 
nutrition. I believe that this is perhaps one· of the most irqportant lines 
of rtlsearch which should be undertaken. There is already research in 
,regard 1,.) nutrition, and that, of course, has its importance on the ·hllman 
side d industry. But what about research into 'luestions relating to the 
·preservatioh, refrigeration, canning and storage of food; the infiu8nco 
(jf certain climatic conditions u'pon certain foods which are essential in 
filly balanced diet? I believe that investigation on these lines is one of 
the most important and would certainly be one of the most fruitful which 
-the Board could finance. 

We were, a.t an earlier stage, informed by roy Honourable friend-I 
think, it was the last Session-that there would be some security. that 
new ventures ene6uraged under the impulse of the. war, would not he 
left, when peace comes, to shift for themselves. I·· realise that it is 

~  diffiGult to lay down any hard and fast rules. It is not every 
inBustry tba't people would like to be established that i.s in fact a key 
industry . Take the development of heavy industries. Certain develop-
ment is undoubtedly essential to any country which wishes to be a 
first class power in a world in which force dominate.s or is the ultimate 
'factor. But it is difficult to Sbe now the shape of things to come. My 
HonouTable friend, Mr. Jamnadas Mehta, B'poke of the need for milking 
India a ·ReU-sufficient country. Yes; .one can sympathise with that. At 
the 'same 'time, I suggest to him that there is a great danger in attempt-
ing to make each country. self-sufficient. Autarcliy has :vet to prove that 
it can raise the standard of, living .  .  .  .  .  ' 

'llr. Jamnadas JI. Jlehti.:l may say that I did not stand 10r autarchv_ 
(Even an industrial self-sufficient countrY can import many other thin·gs 
'Which ~  raise the standard of living. v 

Sir F. E. James: Perhaps I was doing my ~  friend I1.n in-
~  in thinking that whe.n he spoke of self-sufficiency he was really 

~ of autarchy .. ·Certainly, autarchy. has yet to prove that it (,3n 
rail'le the standard of living of the masses. If he is thinking of It 
llslanced industrialisation policy, then I am entirely with him. I ~  

that in that direction lies the hope for the massell of this ·countrv and 
'for the improvement of their ~ ~  of ~  . • 

Sir, I am' glad ·,00 kDow that ,the funds which the House is now being 
~ ~ to ~  fu be ~  by the. Governor Geseral in Council 
-wm ,be admlDlstered by a CounCil of Industrial ResearcQ. I  . trust that 

. D 2 
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the membership of that body ~ preserve a nice balance between indus--
trv, science and the administration. Perhaps I may be permitted k!-
~  a suggestion that on that body administration should take a. r;Uixor-
part, and that the membership should be drawn predominantly from the-
ranks of science and industry. 

I conclude by wiShing my Honourable friend every succeJ!S in the 
endeavour that he is now making. He has been responsible for many 
changes dUring the course of his term of office 8S Commerce and Indus-
tries Member. I venture to prophesy that when the time comes h) lt'ok 
back upon his achievements, this will be one achievement. of which he· 
will be most proud. 

~ 

Kr. Husenbbai .Abdullabhai Laljee (Bombay Central Division: Muham-
madan Rural): Sir, while rising to congratulate our friend, the Commerett 
Member, I have a feeling of great regret when I fbid that the two important. 
bodies are absent today. This is a very . important matter, a matter for 
which all through the country there has been a demand. I remember-
'that when I first joined the committee of the Indian Merchants Cha.mber 
about twenty years ago, we were thinking that we should do something 
to rouse the' Government to do some such research work. Aft.er ten years 
when I had the honour of becoming its President I had to admit Lhat we-
were not successful in rousing the Government of India to do some material' 
good for the benefit of the industries. 

l At this stage, Mr: President, (the Honourable Sir Abdur R ~ 
resumed the Chair.]: 

It happens that at' this time we have a gentleman who is not an indu.:..· 
trialist or a commercial man but a well-known lawyer and a journalist at. 
the head of the Department and it is he who has been able to bring forward 
a proposal which all industrialists and commercial men as well as those 
interested in the welfare of the masses have been expecting to get. I fuuf 
from the list of researches of different industries that in the first instanoe 
these researches Will also go to help the agriculturist to a certain enent 
in the shape of fertilisers. Then I also find that they have been able to 
produce drugs in this country for the most needy people in this world', 
Wherever you go in India you will find that the health of the people at 
its lowest standard compared to any part of the world, except perhaps in 
parts of Africa, and one of the main causes for the low standa.cl of health 
was because we had not a sufficient quantity of necessary drugs, nay, even 
if there was a supply of such drugs, ~  were not in a position to purchase 
those drugs whenever any need arose like the spread of epidemics like 
cholera, malaria and so on, because of its costs. • 

Then, Sir, I am very glad to find that serious attempts are being ~  
to manufacture scientific and BUl'gical instruments ~  Hither-
to we had to depend for these on foreign countries, and if this industry is 
properly encouraged and developea, we ~  be self-dependent in this 
matter of dire necessity. . 

Another. good that has ~  conferred is that oil nuts which used to be-
exporledas raw material in large q,uantities will now to certain extent' be 
retained. in this country " . A large c percentage. of the population cif' "his' 
cou,ntry depends on the oil seeds industry. I am not .one of those who dO' 
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ndtwelcome the advent of vegetable oil industry. I think not onlyvf',ge-
.:table oils, but many other things like soap, etc., can be made out of these 
·,oil nuts which .do not come from Great Britain. I emphasise the word 
"Great Britain, because our import policy has been dictated and guided by 
.(Great Britain, and as such hitherto we never got any encouragement· :hom 
'Great Britain for the development of indigenous industries. Thank God, 
'at the present moment due to certain circumstances, our Commerce Mem-
ber has been able to bring into existence a department which will assist 
;<US to make use of all the raw material that is available in this country 
~  the fullest possible extent, and that will meet not ooly the !,JrCElent 
lemergency, but it will be for the benefit· of this country. 

My friend, Mr. J amnada8 Mehta, referred to the customs figures of 
imports. I quite agree with what he said, but,. Sir, I am a businessman. 
·1I.nd I believe in one principle, and that is I should make the best of the 
-opportunity I CIlOD. get and take at once what r could get. I will try my 
!]jest for the future, but I will not lose the opportunity that has ofip,rea 
1tself. So I say that the Honourable the Commerce Member has 1ake.n 
'advantage of the present opportunity that has offered itself for him to 
develop the industries of this country, and he is making the fullest use 
~  that opportunity, and I really congratulate him. 
Now, so far as the lieavy industries are concerned, my friend the Hon-

~  Member, said that Tats steel has been found to be the best or one 
,of the best in the world, or superior to many others in some respects. If 
~  can have the best steel,-and I am sure Tatas could have produced 
)uch steel some time back if they were asked to do ~  they have 
bePD encouraged t.o produce the best steel and they are conducting further 
~  and I have no doubt they will soon succeed in producing as 
,good steel as could be found in any part of the world,-we shall be uble to 
make in due course even heavy machinery, because, as we all know, heavy 
~  depends on the quality of steel and special steel for necessary 
.tools, 
'l'hen, Sir, reference was made to the manufacture of combustion 

.engines in this country. I was very glad to learn from the Honourable the 
·Commerce Member that experiments have been ·made and that it is found 
that combusti<;m engines could be made that cowd be worked on petrol. 
1f these experiments prove successful, I am sure industrialists will not be 
·w;anting to come forward and start the manufacture of both aircraft nnd 
manufacture of motor cars in this country, to the great advantage of all 
concerned, 
Another matter for gratification is that the Government, and especially 

om,· friend, the Commerce Member, bas tak.en advantage of tbe presence 
of 8. la.rge number of scientists who have offered their services and who 
"have been all along and are eager to serve tbeir country, and it has fallen to 
fihe lot of mv friend, tbe Commerce Member. to secure their services and 
titilise them "to the fu11est possible extent. Sir, I really congratulate him 
an the bold step he has taken in this matter and express our gratitudes 
also to our scientists. I am sure tbe wbole of India knows that if the 
fullest use is made of tbe scientific and otber talent tbat is available in 
the country, e. great deal .could be achie"ed in this ~ M~  well-
~  and talented youngmen who eome out of the portals' of the 
~  Universities are going abegging for Government posts,. be!(l)use 
tney bave:n0 scope or opportunity for doing research ~ ~  
i'\t sch()1ariJhips or. any other kind of ~  ~ :was very ::llad to 
-, .  - " '-. '  •  j -, -,. .".", ! J'";: .' 
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learn that it has been decided to grant scholarships, and some scholarships 
are actually being granted to those whQ are assisting the scientists. This. 
is certainly the right way to encourage indigenous talent. If this i& 
continued, surely marty of our educated people will not look to Govern. 
me#t appointments nor trouble our friends here to secure them G ~  
posts,but will start and work in the Industries. ' 

There is one thing to which I should like to draw the attention of the-
Honourable the Commerce Member, and that is, during the Int· war BOlll& 
attempts were made in this direction. I happened to be connected with 
one of the Committees, but after the ~  terminated, many of the t.hings 
that had been started during ~  ~ disappeared. Even attempts Vlere-
.made to ,prepare dyes 'and chemiCals III Indta. At the same. time, simils,t"' 
,attempts: were made in < Great Britain to make heavy chemicals. Vo; hile 
our . attempts in this _ country disappeared soon after the termination ,of 
the ~  they, in Great. Britain, formed large companies as soon as the 
war was over, with the result that ,today the great Imperial Chemical 
.Works 'are not only able to meet the requirements of Great Britain, but 
have come into this country as well. Let us hope that the Honourable-
the Commerce Member will frame such constitution and rules and 16.Y 
'down such conditions that even after the war is over, the researches and 
the industries we have st.a.rted during war time may not disappear, but 
that they may grow andpr9sper, and that his name and that of the present 
Government whIch has just done so much by this action to foster our 
indigenous' industries by creating this Department may for ever be ~ 
bered by future. generations. I must certainly join the Honourable the-
Commerce Member in congratulating the Honourable the Finance Member 
tor iJ;lducing him to grant t.en lakhs of rupees. I can very well reBlise the 
difficulty that the Commerce Member must have had to get these tell! 
lakhs at' this time when my friend asked more than three times to expresS 
our thanks to the Finance Member. I know that if the Honourable the 
Finance Member had his own way, he would have been only tOQ glad to 
give a big slice out of the super-tax ,-not the excess profits tax,-and t'he: 
ordinary tax which he takes from iildustry and commerce. I will admit 
he has to look to the needs cif the miIit.ary authorities, I mean the ~ 
tary budget; and looking to the pre.sent condition, I feel that we mus\ 
be thankful to' the Finance Member as also to the Oommerce Member fM-
their so kindly setting apart this sum at least for this useful ~  

I 

My. ,coIQplaint has ~  been, and that :of the· public also has been, 
that out of the huge sum that the Government of India have been cmleet--
ing from the people, very little or· notlaing is being done for the weliare Of 
tbepeople but the whole amount is diverted to some other channels, may 
be that .some people consider defeIIce to be .for the greatest good of lli& 
people_ But in, real .sense. nothing practical is being dOll-e, and· even this • 
little sum of ten lakh,s..-...eventhat is a great thing for us in this' O ~ ~ 
in the position we are placed. 

Mr. ~  (The Honom:able Sir Abdur Rahim): The Honoul'able-
Member hp.s one .minute more to iinish his speech. 

- . lIr. Kusenbb&t. Abdullabh&i Laljee:The only thing. I wllnt Y ~ 
that I shall be only too glad. if the ,Honourable the Fina,nce Member caB 
help the Honourable the Commerce 'Member with more funds, but I shoulcJ 
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certainly say to both of them please go on and even not to wait for munevs 
for heavy industries which we can make as soon as we have best ~  
~  co.mbustion engll:tes. ~  wec&nnot. get any more money, please go on 

WIth what you get Wlth thIS useful work and we shall try to help you and 
be obliged to you. We express to our present Government our thanks for 
.all that you have done, in this respect which is so much needed and-
essential. . 

~  ~  ~  (West ~  Sikh): We have heard with rapt 
attentIOn the lliummatmg speech of my Honourable friend, the Commerce-
Member, on this Resolution. Since the last war the demand of the ~  
has been consistent, I should say persistent,-to work up some sehemEJ 
for the industrialisation of Indian resources. The first Industrial Com-
mission was appointed in 1919 and it made certain recommendations. 
Twenty-one years have elapsed and only the advent of this war has attract-
ed the attention of the Government to take the matter very seriously in 
hand. The impression that one gets by reading these blue books that have 
been supplied to us is that the credit is due to the Honourable the 
Commerce Member for giving shape to the ideas of industrialisati()ll of this 
country. It is difficult for a layman like myself to do justice to the 
various discoveries and scientific researches that have so far been made. 
I will only deal with that aspect of the case which to me appears to be 
beneficial to this country. I would not go into the motive which led the 
Commerce Department to take this matter on hand. After all, motives 
are not a very important matter if subst&ntial gain accrues to the country 
by the scheme undertaken by the Government of India. 

The war efflili. made it clear even to the British manufacturers that 
India cannot be for ever the dumping ground of the British industrial 
products. In 1936-37 I tried to point out in one of my speeches that 
the high way of the Mediterranean will not remain a safe high way hr 
the British manufactures to come to India and that it was necessal·V to 
make India self-sufficient in the matter of preparation ofl mechanical equip-
ment for the army. But at that time the Government of India ;n r,heir 
wisdom did not pay heed to any of the demands made by the House. 
Today the war effort has shown that India cannot depend in this "qlatter 
upon the products of industry of other countries. It was said in this 
debate that the need for industrialisation is due, probably is considered 
necessary, in order to make India self-sufficient by stopping the imports 
from other countries. With your permission, I will go a step further. 
It is not merely the stoppage of imports from other countries which is 
necessary, but the present war has shown that no country canrematn safe 
for any length of time unless the country is seli-sufficient industrially to 
equip and maintain the defence forces for its protection. Therefore, the 
-very existence of the country depends upon its being made industriaIl.y self-
sufficient in the matter of all products which are neeessary for the mainte-
Dance and the existence of the country. So I am more than grateful to 
the Government of India for having undertaken this business. 

It is for the :first time that we note that the geniuB of the scientists 
of this country. has been pooled together for the bene:fit of the count.ry. 
Thev have been brought together to a common meeting ground where 
their intellectual attainments are being utilised for the bene:fit of this 
country. That is a great thing. It has happened for the first time in the 
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history of British rule in India, and for that I think the country whould 
not ~ to give a small amount of Rs. 10 lakhs towards the utilisation 
of our resources. 1 join the Honourable the Commerce Member in ex· 
pressing the gratitude of this House to those great scientists who, witho,ut 
any remuneration, have come forward at this critical juncture of lndia's 
history to offer their help and to promote the well being of the country 
by helping the industries in all their different branches, I quite appre· 
ciate the anxiety, and I hope the Government also appreciates the anxiety 
'Of this side of the House and the Members of my Party, the Congress 
Nationalist ~  this Resolution has been taken in a good spirit. 
We do not want that the researches should be confined to small industries 
alone. rw e want to draw the attention of the Government k> the need ot 
promoting the heavy industries as well, and at the same time the second. 
amendment by Dr, Banerjea wants much more money, because, in our 
. opinion, we think that even the country's finances will be ~  by 
'developing the industries, and ultimately, if you take a long-range view of 
the whole thing, even the Finance Member will find that this investment 
'of ten lakhs which we want to be raised to 25 lakhs, produces greater 
"taxes than he collects today. There is one thing which I want to bring to 
the notice of the Honourable the Commerce M ~  I hope ho is 
alive to that,-and that is, that the results of the scientific researches no 
doubt will be utilised and industrialists will be approached to make use of 
those results in a commercial manner and for commercial purposes. But 
lohere has always been danger in India and that danger I want to bring to 
his notice and that is, that India is, unfortunately, very peculiarly situat-
ed. We have amongst us persons with big purses in the shape of our 
friends sitting on those Benches and Mr. Chapman-Mortimer is busy taking 
note of this fachwe must see that all these researches will not go· to the 
Group which even today calls itself.a European Group and not the Uritish 
Group. I want that in all these industrial researches the first preferenlle 
should be given to Indian capital and Indian industries, and that the 
question of freedom of tender or bid for the researches should not be the 
policy of the Government. The Government should take particular care 
.that Indian capital and Indian industry benefits by the Indian talent. 
There our friends of the European Group8Te very lucky and they have 
their own research work in Great Britain and other parts of Europe, as 
they ·call themselves the European Group but Indians have not got those 
facilities. I will, therefore, request that the policy of this Utilisation 
Committee should be so framed as to give some sort of preference to 
Indian capital and industry in the matter of the utilisation of the results 
of this research work. 

Sir, in this connection I think we have not adequately taken into 
consideration the work of the Secretary of this Board, Mr. T. S. Pillay. 
After reading the report, we find that he has done a good deal of work 
in bringing about the results that are before us in these blue books. 
Therefore, Sir, I will say to the Government of India to go ahead with 
this scheme. This is not the last word. These researches are not the 
only ~ that have got to be taken up and in the meantime I 
think the views of Mr. Jamnadas Mehta, will be taken intooonsideration 
and thewOl'k of this industrial Utilisation .committee wUl ~ .utilised for 
the purpose of manufacturing machinery and other big plants .for the pur-
.pose of creating those ~  in India ... I, tberefoze, . extend the 
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beartiest support of my Party and our Group to this fund, and we wish that 
its scope should be enlarged much more than it is at present. 

Lieut.-Colonel Sir H8nry Gidney (Nominated Non-Official): Sir, I rise 
whole-heartedly to support this Resolution. If I may use a 

4 p.x. metaphor in describing the work of the Commerce Member, I 
'Should liken him to a gardener who is digging in the industrial soil of 
India, sowing the seeds today which will become seedlings in 9. few years 
'and in time will grow into trees laden with fruits which the people and 
-the children of the soil will enjoy; 

An Houourable Kember: What about the weeds? 
~O  Sir Henry Gidney: He will, I am sure, take out the 

'weeds and stones like my friend and replace these with fertile soil for 
"Which his Resolution asks. Judging from the excellent way he is plough-
"ing I am sure that in future years these trees will be laden with fruits for 
"the sons of the soil to enjoy. 

Sir, I have alwaya felt tb.&t the holding of the Commerce and Commu-
mcations Departments by one Member WEtS a hopeless mistake. He 
oould do neither of these duties efficiently. In the result, he did Mither 
well. We have now in charge of the Commerce portfolio one of the mObt 
brilliant sons from the South of India. I have had the pleasure of watch-
ing his career, from the time when, if I may say so, when his first political 
tooth errupted. I remember when he used to talk from these Beaches, 
'he used to do so at such a rate that I had to try and stop his speed. But, 
today, we have him as a polished speaker, as' a keen and ardent worker 
:and as one who cieserves the congratulati.ons of this House, for having at 
last, even though it be a small measure, introduced a relief which is going 
·to solve the problem of the future industries of India. 

Sir, I have no brief for Government nor do I speak with the voice of 
anyone but my own. I have always held the view that the G.overnment 
-of India in the past, have erred egregiously in that they have stultifi.ed and 
almost killed all industries in this country and refused the developm<:!nt .of 
India's major industries. At last it has dawned upon them that India 
<lan produce major industries and how slow the wheel of Government does 
move. Today we see one of our Indian Members on the Government 
:Benches making a strong and necessary effort to remedy this. Have you 
oonsidered the amount he has asked for in this Resolution to attain this 
end--ten lakhs. Sir, we spend so many crores to blow up the brains of 
'Our enemies; we give so many lakhs to look after the dead vide the 
Nchreological Department, but here we are asking for only ten lakhs for 
this industrial fund. Leaving aside the war which is .of prime importance, 
;there is nothing that is so urgently needed, there is nGthing which should 
'cl"iJ;n our support and that .of the Government as the ·future development 
~  ,industries in this country. Sir, India with its vast, resources is capable 
'ofproducing almost all her indl).strial ~ Yet we have always got 
'the.seneedsfrom outside, but I thank GGld we have e. Commerce Member 
iiode.y who is a sound andpractic$l adminis.trator. , . ~  short tiIpeof 
hie coming to ofHpe,. he can show a record,. of service of which· anyone 
.could ~ . proud. . '.! . ~  ! 

.... At!! a' medical man letm:e ~  ~  • ml'l.irily to the· greirt 
lidv8rice that bas . taken ple.ee.in ~ ~~  'India of dTtlgs and 
I! : .. : '., .-.' . - _. ". ,: .. ~ , --!' :. - ~ . .' ,- , . 
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[Lieut. -Colonel Sir Henry Gidney,]' 
surgical' appliances and other such things. Sir, I was in England' in 1938: 
when England was equipping medical stores in the hope of sending it to 
Poland and it was astonishing to see the paucity of supplies in that country. 
When I came to India, I found that the question of medical supplies for-
any war emergency was worse and this state has remained till quite late-
ly. Sir, in my civil service I was in charge of one of the biggest district.&-
in India, Sylhet. I had about 62 Hospitals under me. Lakhs of money 
were being spent in our annual indents on obtaining medical supplies: 
from 9.broad. Lakhs werc and are tuday being spent in getting cur quinine-
from Java, though I am glad to see in later years the Government have· 
done 3. great deal in the matter of developing cincholla plantations. in this 
country. But how small has been even this effort? Today the COmmerce 
Member in his speech has given you tangible proof of what we can do if' 
we are given a fair and square deal and not killed by the monopoly of' 
foreign capitalists and industrial concerns. He has told this House to our-
great pride and satisfaction that we can now make in tnis country almost 
75 per cent. of the drugs which we used to indent from abroad and with· 
the good steel we are making in this country today, we can make and are-
making most of our surgical instruments. Need I point out in tliis coimec· 
tion what a prominent part Lieut.-General Sir Gordon Jolly the present 
Director General of ihe Indian Medical Service has plhYNl in this great 
task. I know hvw much he has done, what an indefatigable worker he i8' 
and I am sure the Honourable the Commerce Member will join me when 
I say that in the attainment of this great achievement the thanks of thiS. 
House and the Government are due to this very capable administrntor and' 
Head of the Indian Medical Service in India today. India is in sore need' 
of more workers like Gp,neral Sir Gordon Jolly, I.M.S., for he lias worked' 
hand in glove with the Commerce Member. 

Sir, as an Eye Surgeon, I know how costly it is to secure optical 
glasses. It is really very encouraging to know that India has at last 

~  ~ ~  her own ~  ~  alld ~  the help of this body 
of 300 SCl'3ntists who are gIVIng theIr grat'litous serVICes I feel sure that in a 
few ~ India will be able to become self-supporting. I can call to my 
n:emory III my younger days when a distinguished member of my service, 
SIT Ronald Ross, was on the eve of his great discovery to prove that 
mosquitoes were the carrying agents of malaria and he appealed to the 
Government of India for some financial support for this great· rese'arch-
work and which has saved millions of liveR in India, And db vou know 
what the Government gave him? The Government of India ~ gave him-
the handsome donation of Rs. 500 I That was the blackest spot on the' 
then Government of India's administration. I lived in tlie very house· 
in which Ross ~ and I did put a black mark over the mantlepiec&-
about the pencIl pIcture sketches he made of the malarial infected mOS-
quito. And bere again today we have a paltry sum of ten lalilis to' en-
courage us in our industrial aevelopment with an amendment to raise it to 
25 ~  I would go ~  say that it ought to be a crare of rupees. 
What IS there to prevent us, Wlth the manufacture of such excellent steel 
as the Tats. 's are capable of turning out today even if it be at a fiIil10nciat 
loss to bEgin with, to start all our major industries such as locomotives, 
aeroplanes and other heavy industmes·for our army whicli one day -must-
be India's own army. Nothing, and if the beginpiug is to Be made,· if;; 
must be :nade ~ and not in this niggardly way. It lia'S been' aone' iD 
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other Colonies and why should India not be given - a chance? The 
Commerce Member must have :realised what an effort it was to squeeze ten 
lakhs 'out of that gentleman who sits to his left and whom ,I decorated 
yesterday with the order of the K.C.E.M., Knight of the ~  E ~  
of Mankind. But, Sir, I know him to the friend of mankmd of IndIa 
and a true watchdog of India's finances. I know he is this although som&-
in this House may think otherwise. 

I should like the Cqrnmerce Member to realise that, much as we 
appreciate his efforts as a beginning, it should, not be the end. This. 
House, I think, should pass the amendment asking for 25 lakhs as a very 
minimum. If it, it:' put to the vote, I Rhall vote for i.t. But ten lakhs is a 
mere flee-bite for the industrial development of thi'" country. Look at 
the chemical dyes? What a. lot of money we spend on getting these from. 
abroad. Then we have the synthetic preparations which are sold today at. 
profiteering rates by the ;chemists even in Delhi. This muatbe rectified 
and factories erected in India. This list of what we have done, up ~ 
date will add a page which will I;lcintillate as one of the brightest pages 
in the history of India's modern: industrill.l development. I should like to 
refer to the Great'war work that our Railway workshops are doing. It is 
a great piece of work., ,They' are givjng us aid in a very great remarkable 
way. , The Commerce Member has told this ,House what great things. 
they have done and are doing. They have given' usammunitton, ~ 

~  etc: He has told us what fine steel Tata's are producing. 
1 would, like to teUthe, Government although they have tutned down reso-
lution after resolution in this House for India's major industrial advance-
ment they should now give a good spud to the industrial -development of 
India and seriously, ,to think again and again to effect this and encourage' 
us not with a paltry sum of ten lakhs or 25 lakhs but with adequate grants. 
of money which will enable us to take our industrial place in the British-
Commonwealth: of Nations. India demands and surely' do you want her-
to take her ~  this 0ommonwealth with empt.y hands, empty purse 
and barren of industrial developments in this country. 

Sir, I wish to emphasise again that when this resolutien is -passed, the-
Government will remember that oure£forts are not confined to. the prcsent 
day needs ,of the W&r. Our efferts must have regard to the pest bellum: 
period when the f country will be flooded with thousands of skilled mecha-
nics who '&redeing war work today. Are 'We going to. throw them into the 
sea of UIiemployment as we did with our ez-anny men. after the last war 
especially with reference to. Angle.Iindians? Or are we geing, to ~  
them with a measureo! gratitude wbieh they so. riehlY deserve? The-
latter is the view which we' must held. That is the horizen which we 
much reach. Those post bellum industrial needs of this ceiuitry ·will be 
banen'of any reawtsunless we 'are given money to e ... ect ~  suppert our' 
majer industrial undertaking\! and factories into which our ez-service: 
skilled and experienced mechanics will be able to get employment after the' 
war. We Will thus give a great fillip to the' indumrial - development-of 
India which we demand Item Government and whiilh we' Will 'see 'that we' 
do get., I.sl}pPC?rt th.is R ~  greatjey",ier inp1y, opinien, Jt is 
~ ef ~ ~  ~  ~~ ~ ~~ ~~  e'terbeeJi I ,plaqed before 

thIS Hqneurap1e ;Heuse. And, I ~  that ,the amendment Qf ,25 lakhs. 
CQllld. be ~ ~ ~Y four I so ~  ~  beceme ,a ~  N ~~  ~  a-
beginning ef this 'Pund. Sit, I support the' Resel ution. ",..,," 
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JIr. J:. L. O. Gwi\t (Bombay; European): Sir, I rise to give to the 
Rellolution moved by my Honourable friend, the Commerce Member, my 
whole-hearted support and to associate myself with those expressions of 
,congratulation that have been made to him by previous speakers. If I 
have any criticism to make, it is more in sympathy with the amQunt of 
· money to be allotted to this Fund as was recommended by my Honourable 
friend, Sir Henry Gidney, than that proposed ill the amendment tabled by 
Dr. B anerj ea. Industrialists in this country may consider themselves 
· fortunate, I feel, that Government is going to do for them much of the 
work which in other countries is the. responsibility of the industry con-
,cerned. My Honourable friend, Sir Frederick James, has spoken of the 
,desirability of strengthening the executive side of industrial development. 
I would like, if I may, to make a suggestlon which I hope may prove of 
.interest to the Honourable the Commerce Member. 

lIr. Prllident (The Honourable Sir Abdur Rahim): Will the Honour-
able Member kindly speak up? It is difficult to hear him. 

Ill. :I. L. O. Grit:. I am confident that it is not outside the compe-
-tence of those scientific· gentlemen engaged in the work of which the 
· Honourable the Commerce Member has spoken, to make discoveries of 
· very great importance, not only to industry of this country but to that of 
·the world at large. Charity, Sir, begins at home and it would be the 
· wish of the Commerce. Member that India should I'eceive,' in full measure, 
the benefit of discoveries that her scientists might make. I would, theI'e-

.' rore, suggest, that machinery should be set up to examine the patentable 
· potentialities, if I may use such an expression, of any such discoveries and 
',of such processes as are likely to be of utility to industry and are capable 
· of being patented. If the commercial potentialities &1'e great, and patents 
· taken out,· the royalties which accrue therefrom 1 suggest should be put 
·back into the pool of research funds. He has. already told us something 
of the royalties that are at present accruing and I would like to ask what 
: is going to happen to these monies? 

Now, Sir, I will not presume to urge upon the Honourable the 
· Commerce Member the danger of t.he creed of total industrialisRtion, because 
I know he is fully conscious of the pitfalls which therein lie for· he made 
· t_his clear in one of his speeches he made in this House during the last 
, Session, but in reply \0 those Honourable Members who pleaded for an 
automobile industry in this oountry, I would say, let them recall that when 
· the war is over, the world's annual production of internal combustion 
engines will be in the nature of probably some 200,000. India, therefore,· 
would need to compete 'with this capacity before she can dream of· estab-
-lishing a motor car industry econOIDie&ll.y. I would also remind those 
Honourable Members who have pleaded for an automobile industry tha.t 
· the industry does not end in the manufacture of internal combustion· 
engines alone. Thee are so many other industries in which India may-
more profitably progress, and I hope that these will receive the primary' 
· considerntionof.the H;ollourable the. Commerce Member. ' 

Before I sit doW:n'; .Sil', i wQuld like -to eil.}arge O~ ~ ~  ,though 
· a ~  it, maaellY ~  friend, Sir Ji'redetick.J9.Jllea .. 
-He ~ ~  ~  UP9Il 100a_. ~~  <;If, SOD:l8-

· of the' work being camect ~  OO ~  .by that ~ ~~  ~  
•• •  - ~~  J  •  " 1 .J. • .' , ..... 
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Dr. Ackroyd. I feel, Sir, that India can ~ be a great; industrial 0Qbn •. 
try until she has raised her standard of living. Possibly some Honour. 
able Members might argue that that is putting the cart before the horse. 
But the standard of living cannot be raised until education has been iriJ. •. 
proved in the country, and the ability of any nation to absorb education 
is almost entirely, or to a very large extent, dependent upon the health of 
that nation and its health is interdependent upon correct feeding. I know .. 
Sir, that Dr. Ackroyd is carrying out investigations into dietary, dietary 
based upon indigenous foods and I hope that every financial encouragement. 
will be given to him to continue his research. The matter, Sir, is relevant. 

Babu Baijna.th Bajorta.: Sir, I join in the chorus of congratulations 
which have been showered on the Honourable the Commerce Member from 
all sides of the House in introducing this Resolution. But at the same 
time, we should not forget the Honourable the Finance Member who has. 
made it possible for the Honourable the Commerce Member to place thisc 
Resolution before the House. Sir, we must admit that the Honourable 
the Finance Member has given a grant of ten lakhs annually for the next 
five years for this purpose. I hope, Sir, that a\> and when further sums 
of money will be Becessary for this purpose he will show the Honourable 
the Commerce Member the same consideration which he has shown today. 

Sir, for the industrialisation of a country three things are esseBtially 
required: brain, capital and labour. We need. not quarrel which is to. 
come first, which second and which third. But all these three things are 
essential before any industrial development clln take place. 

'!'he Honoarable Sir B. P. IIiodJ (Supply Member): Brain, brawn and 
bank balance. . 

Babu Baijnatb Bajoria: Yes, these are necessary. Sir, 1 think this 
Board of Industrial Research has brought brain and capitaltogeth'er. I 
am glad that. the leading scientists of this country under the guidanoe or 
Dr. Bhatnagar are doing excellent work in various capacities and in various 
lines to bring their knowledge withiIl the reach of the industrialists of this-· 
country. Sir, they are doing full sixteen annas work because I find that 
full sixteen sub-committees have been appointed. Sir, industrialisation 
is one of the main things which will raise the standard of living and ensure· 
the prosperity both for the masses and for the richer people. I was agree-
ably surprised to hear the learned speech on a most technical subject from 
the Honourable the Commerce Member. I wonder how he could learn all' 

. these technical subjects within such a short period he has been in office. 
Ever since he took office, it has been the earnest endeavour of the Honour-
able the Commerce Member that the industry and commerce of this 
country should prosper and he has been working in the right direction arid" 
-in this he has the fullest support from all sides o! the House. 

Sir, I need not go into the details of the useful information which was 
furnished to us by the Honourable the Commerce Member which were 
very interesting. I would, however, like to say a word or two about cer-
tain subjects which Mr. Gwilt, the last speaker, referred to. He spoke 
about the impossibility of having an automobile industry in this country. 
He said,it is a dream, which will not .m&terialis6 .. r say, Sir, that if the-
Government of IndiBl give assistance, which is neoossaryfor the' establish-
ment of this industry, this dream might become an. accomplished fact hr 
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[Babu . Baijnath 'Bajoria.] , 
;the very llear future. In the 'first instance, it maybe that all the' ~ 
ent parts, the hundreds and thousands of parts which are necessary to 
make a motor car, may not be manufactured in this country, but still if a 
,start is made, several hundreds of these parts will be made here and, as 
\We learn more, we will be able to make 'more parts and in course of time, 
we will be able to make fully 100 per cent. Indian motor car. A start has 
to be made. In this respect, I am sorry that the Honourable the 
Commerce Member has not yet been moved. He has given faciiity for 
aeroplanes to be built here, he has also given help to have shipbuilding 
yard here, but as regards automobile industry, he.has turned .a deaf ear 
against it. (Interruption). I tefer to the Government of India and not 
to the Commerce Member personally. I consider that industrialisation is 
merely an investment for ,the country. We cannot get the fruits of indus-

-trialisation or 'Jf protection immediately. \Ve have seen what miracles 
protection can perform. It is only due to protection which has been given 
·to the iron and steel and sugar industries that we are now in the fortunate 
position in which we find oUI-selves today. ,I would not speak at length 
on this subject but I can' say that but for this. protection, and industrial 
expansion for which the Tatas deserve every credit, India's war efforts would 

'have been curtailed to a great extant. And the taxpayers have also 
paid for the expansion of the Tata iron and steel industry. That is what 
-protection means; but they have been amply repaid: ,'. 

" 

As regards the glass. ~  ,my Honourable friend, the Commerce 
Member, spoke about optical glass. ' I will point out that for sheet glass 
and plate glass there, is only one factory, in the Unitedl?Nvj.gees which IS 
making sheet glass and that also not on a very big scale. The deJjIland for 
1!uch glass is considerable and if the Glass and Refractory Committee will 
take note of this fact and help in having sheet ,gla8$ industries $rted here 
"they will do a good service to this country. ' 

As regards dnigs',' '1 am not a medical man. But I will say that much 
IS being done to have foreign and allopathic drugs manufactured here, but 
unfortunately, very little is being done to help the manufacture of 
:Ayurvedic and Unani medicines. Whatever Sir Renry Gidney or other 
medical men may say, both these systems are very efficacious for the 
'treatment of Indians and I hope the Drugs Committee will give special 
attention to the manufacture of these indigenous drugs because they are 
cheaper and they are efficacious in many diseases, 

With regard to the vegetable oil sub-committee I am glad' that six or 
-seven hundred tons of groundnuts were' consumed by the expansion of 
'inilustry in this respect. But as regards this vegetable ghee I will say 
'that I have no objection to its being sold as a vegetable product as such; 
but, unfortuna,tely, the position is that it is sold not as a vegetable pro-
.auct but as ghee. It is no substitute for gbee at all; it has neither. the 
qualities which ghee has nor has it the stimulating and nourishing features 
'<if ghee. Government should take action . .' ~ 

1lr. President (The Honourable Sir 'Abdur Rahim): The Hdnourable 
'Member is diQ'l'essing into .a ,d.ifferent 9ui?ject ~ ·He 'should 
'ConilI)e himself totheo, R ~  ! " . .. . 
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B&bu Baijn&\h B&joria: I was only saying that something should be 
done by Government to stop this adulteration so that we may get pure 
ghee. 

As regards the molasses committee I do not know how far they have pro-
,gressed about the utilisation of molasses for power alcohol. This question 
lhas baen .raised here in several debates and if something substantial had 
'been done in this respect probably we may not have had to face this petrol 
Irationing !It 'all which is troubling all motor-car owners. 

Sir, I am entirely in sympathy with what Mr. Jamnadas Mehta said 
ll'egarding the manufacture of machinery here. After all, without 
machinery no industry can prosper; and if we are dependent on machineries 
we shall for all time be dependent for the establishment of industries on 
"the importation of such machineries. But I think a machineries sub-
committee should also be established so that scientists may find out the 
'best methods and the machinery may be manufactured here at a cheaper 
~~ . 

• I do not want to say more on this Resolution. It has my fullest 
i;upport but I would very much like the Finance Member to make it 
possible to allot 25 lakhs every year for this purpose. After all what, is 
"25 lakhs 1101' theinduetriaIisation of Il vast country like India? Again, 

, I say that the fruits of these researches should be made available to the 
!ndian industrialist£' first. I am not entirely opposed to external capital 
-coming into India for the industrialisation of this country. 

'Xl. Presldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has 'one minute more . 

. Babu Ba.tjn&t.h B&jorl&: I will finish in one minute, Sir. 
With regard to industries which Indians cannot take up for lack of 

technical knowledge I would rather have those industries established here 
by foreigners than import goods from foreign countries. But in those 
industries where Indian industrialists are prepared to come forward, where 
capital is not shy ~  brairul are not wanting, the industry must be one 
bundred per cent. Indian, with Indian capital, Indian knowledge and 
Indian labour. 

:Sir, I support the ReElolution. 

,lIeveral Bonourable Members: The question may now be put. 

lIr. PreSident (The Honourable Sir Abdur Rahim): The question is : 
, "That the question be now put.·' 

The motion w&.s adopted. 

De Honourable DiwaD B&ha4ur Sir A. RamaI"amI Kudal1ar: Sir, I 
must express my deep gratitude to all sections of the House which have 
1!upported me in this Resolution and to all Members who have paid generous 
tlompliments to me. I am conscious that much ofit is not deserved by me, 
tlaat if results have been forthcoming, IT an adnnce has been made, if 
these commiiJtees are working and functioning properly and if 8cientific 
talent has been rnobilised and is enthusiastic in the eilort that it is making 
ntfw towards these researr.hes, it is due to the awakening in the country for 
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[Sir A. Ramas1Vami MudaIia.r.] . .. 
industrialisation and to the public spirit or those who have been engaged. 
in this work ·.md to which I have already paid my humble meed of tribute. 

Sir I should like to state with reference to a few observations that ha'V8' 
been ~  by some of the Members what ~ position really is. Let me 
take the ~  of patents on which two or three Honourable Members. 
rna-de some remarks. The patents are obtained by the Government Qt. 
India, or in some cases jointly by the Government of India and the institute 
or Local Government in which the scientist is working. The patent irJ. 
not obtained in the name of the scientist himself; and for this very good' 
reason. Out of the royalty that may accrue by the utilisation of the' 
patent. I have already stated that 3S-l/3rd per cent. will be paid to the-
scientist who has been responsible for the research work. But Honour-
able Members must further remember that the Government of India h1rV8' 
taken upon themsehes, and now this governing body will take upon itself,. 
the dut.y of correlating the research to industrial development; and the' 
scientIst in the old days was not able to do it normally. His patent ~  
not valued; he had not the opportunity of approaching the proper indus-
trialist who would utilise the patent. And in many cases it may be.-f 
make no reflection on the industrialist,-that the scientist may not have 
got value for the IJ8'tent for which hfl has been responsible. All that is: 
taken out of his hand. A body which knows the value of a patent, how 
it cflon industrially be utilised, puts the imprimatur on the patent, on its. 
capacity for being induEtriaIly utilised, takes up the whole responsibility 
from the scientist and sees to its utilisation. I think scientists who ~ 

responsible for these researches will be thankful in two ways; first, that 
they will get a proper share of money, and secondly, what is more important 
from their point of view, that their talents are not going to waste but that. 
t.hey see the result before their eyes 011' how that talent has been utilised. 
Secondly, with refer£,nce to patent rights •.... 

Dr. P. W; Ba.nerjea: May I ask a question? Is it put down in the-
contract that 33 l/3rd per cent. of the royalty w.ould be paid to. ~  

~ ... workers. " 

The Honourable Diwa.n Bahadur Sir A. :B.ama.swami Kudali&r. Sir, I 
am prepaTed to consider putting down this in the contract, but I should' 
like to make it quitc clear that this is one of the recommendations of the-
Board of Scientific and Industrial Research which has been accepted by' 
the Government. I am willing to make it quite clear to all the scientists. 
that that is the share thBt· they will have, and whatever number of scien-
t.ists are engaged in this work they will have that amount distributed te>-
them on an equal basis. _ 

Secondly, Sir, as regards the application of these patents, we realized at 
an early !'Itage th.&t these patents have a value and that the researches should 
be patented wherever -they are capable of being patented. -A special officer 
has been attached to the office of the Director of Scientific and Industrial 
Research whose duty it is to examine from the patents' point of view hO'lV 
the patent can be obtained, and the patent is first obtained from our OWD 
offic.e at Ca.lcutta-from the Cont.roller of Patents and DesigJls. It· is 
obv.lOusly alS? ~  desire, and it is the duty of the patent. Officer .to see-
to ~  SimIlar patents 'on the reciprocal basis, provisions fM which 
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exist under the Patents and' Designs Act, are obtained 'ill all foreign 
countries also. Therefiore, there is no question of our losing the patent 
rights in foreign countries. 

My Honourable friend, Mr. Gwilt, then asked what is to become of the 
royalties. I have already explained in my opening speech that the 

. royalties will be paid into this fund which is being constituted and out of 
it will be paid to the scientists concerned that portion of the rOYB'lty 
which, as I have said, is their due, My Honourable friend, Sir Frederick 
James, was under the impression that. the services of University scientists 
were not being utilized. I may say though this may not be clear from 
the rcports, that most of these researches are being done by scientists in 
Universities. The University laboratories are being utilized. Aligarh, 
Benares, Lahore, Lucknow, Allahabad, Calcutta, Bombay, Dacca are 
some of the Universities which have fully and freely availed themselves 
of work 01' mallY of these research schemes and funds have been placed at 
thev- disposal. 

Sir r. E. James: But why Madras has been excluded? 

The Honoura.ble Diwan B&had.ur Sir A. :aa.m.&swami J[udalia.r: It is a 
matter of regret for me that with the most enthusi8'Stic desire in the world 
to put more funds at the disposal 011 the research students in the Univer-
sities of the Madras Presidency and generally in the Universities of South 
Tnclia, that I have not been able to do so, and if' the observation of my 
Honouralile friend, Sir Frederick James, will do anything to make the 
Universities in my Province move a little faster' and the scientists in 4;hat, 
place take a little more interest in this kind of work, I am sure that the· 
Goveming Body. which will come into existence, will be only too happy 
to dis1iribute on a ~  general basis the finances under their control. 

My Honourable friend, Sir Frederick James, desired that Dr. Bhatnagar 
ond the staff should make tours and that the results of these investigations, 
s:10uH be better known in other parts of India. Sir, it was my desire, 
and, I believe, that desire has been expressed more than once, that the-
meeting<; of the Board itself should be held at different centres' in Iudia. 
We had one meeting in Bombay, one meeting in Calcutta, one meeting ill" 
Simla and we were hoping to have one in Bangalore, but owing to circum. 
stances entirely beyonc my control that meeting had to be abandoned. It 
is these meetings held at important centres in Ind!a which will bring home· 
to industlialisiA:! and scientists the value of work that is being done. But 
apart from that we have appointed an Industrial ReE'Barch Utilization 
Officer whc will be in charge of the researches capable of industrial 
utilisation and it will be his duty not only to display these products at 
Delhi, where we prcpose to have a museum, but also take them round to 
other centres if ',nd when it is necessary. Apart from that Dr. Bh8'tnagar 
himself has not only the duty of working at research laboratories at 
Calcutta but of going out inspecting, co-ordinating and helping with advice, 
if necessary, the rescarcb workers all over the country. He has been able. 
to do a little of it but owing to preoccupations of his own, with. reference 
to essential researcl> schemes in connection with the war, he has not been 
able to do that amount of touring whic4 will be necessary. ,I hope be 
will be more free hereafter to do so. 
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[Sir A. Ramaswami Mudaliar.] 
r would DO'N refer to the amendment. of my Honourable friend, Mr. 

J amnada'S Mehta. I must say first of all that he and I are absolutely at 
one in t.his matter. I assured the House in my opening remarks that no 
scheme of research lIas been left outside the scope of various committees. 
Now with reference to heavy industries, I would point out that there are 
.;everal committees which are at work and which are calculated to help in 
Jl:le establishment oI heavy industries. These are all RO much connected 
with each other tJ.ut research has to take place in several directions before 
the establishment of heavy industries can be tackled and the work of 
manuiacture of macbinery and plant can be taken up. 

I regret that in the enumeration of committees I have omitted to 
mention the heavy chemicals committee which has been constituted under 
the chllirmanship of Dr. John Mathai whose name is wellknown to all 
industrialists and all Honourable Members of this House. Now, ~  the 
fuel resE'Corch committee and the Metals Committee have already bjlen 
mentionerl. The House will realize that close contact between these two 
committees is neeessary for the essential need of developing reseaTch in 
fuel and the eRdential need of developing research in various kinds of alloy 
metal. These two are necessary if you really want to establish the 
manufacture. of plant and machinery in this country. 

Pandlt. NUakantha Das (Orissa Division: Non-Muhammadan): Has 
anythir.g in particular been done to manufacture ~ which is requir-
ed particularly for making other machines in this country? 

The Honourable Diwan Bahadur Sir A. Ramaaw&mi Iludallar: Sir, I 
am refening to research but I might tell my Honourable friend that dur-
ing this war ppricd at any rate, many of the machines that were being 
imported are now being manufactured in this country but it is special 
types of machinps in which different alloy metal is to be used and wherE: 
the problems of coking have yet to be analysed and properly adjmlted, it is 
that .Il:ind of machinery in which research work is necessary. If the 
Honourable Member will go to Calcutta and see some of the firms ~  
-On war work hE: will find that various kinds of plant and machinery which 
were imported previously aTe now being manufactured in this count.ry. 
'Sir, the ~  committee is engaged in research about alloy metal. 

The fuel research committee has to do researches in carbonisation and 
in desulphurization of coal. These ,two have to be co-ordinated before 
·that kind of machiuery can be manufactured. I have referred also to the 
lnternal Combuatiou Engines and to the Chemical plant committee which 
'is specifically constituted for research work in the rnanufaeture of chemical 
'Plants. Now, Sir, as I said, there is no difference between my Honourable 
triend, Mr. Jamnadas Mehta. and myself over this question. Attention 
is being puid to it now. I do not want this rivalry between minor indus-
tries and major industries to be emphasised or to arise out of a special bias 
being given in a resolution to this work. The whole of this subject is 
within the purview of this Board which has practically all members non' 
oflicial-I believe I am the only official member, apart from the Direetor. 
It. is their ~  to take up . !lIlY resea.rchwork they like and I can 
lIoBBure ,my Honourable friend that they aTe acutely conscious of the need 
tor developing research in heavy industries. 
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Now, Sir, as regards the amount, I have only one word to say. Ten 
~  has been found by the Honourable the Finance Member for thill 
~  a'lmlally for the next five years at least. When we remember tbe 

conditions under which we Irl"e working at present and the need for financ-
ing many things in connection with the war effort, I am bound to say that 
the Finance Member bas been generous in placing ten lakhs at our disposal. 
Let me also Sll" this, Sir, that if there is any confusion- I hope there is 
none in the ~  of any of the Honourable Members-that it is not 
industrial development that is being direct.ly thought of, that is not t·he 
object of this fund. This fund is for research work for industrial develop-
ment and not industrial development itself. I am perfectly certain that 
neither ten lakhs nor ten crores would be sufficient if any question of 
industrial developmfnt is to be takeR up. I do not suggest that ten lll.khs 
is suffirif'nh even for scientific and industrial research. This year five lakhR 
were a-llotted. Weare now getting ten lakhs. Apart from that, as I 
have said, royalties are coming in, and therefore in view of the circumstances 
of the case, I feel that it is only fair to acknowledge with gratitude the 
help that the Honourable the Finance Member has given us. I tru;;t the 
House wil1 give its approval unanimously to the Resolution. 

MaY' I add one word? I said that it was my hope that industrialists 
also will co-operate in financing this scheme of researches. In other parts 
of the world ~  have done their duty with reference to t.hese 
research schemes. Organisations of industries have come forward to 
finance these !:I(;h;>mes. Now that the Government have taken up and 
shown their bona fides with reference to these research schemes, I hope, -
from SUC11 suggp.stiom: 8"S have been made to me, that there are industrialists 
in this country who realise that they also have to play a part in this 
great developme.nt, and I am perfectly certain that I will be in a positioll. 
to announce very f'oon to this House handsome contributions from indw:\· 
trialists. Sir, I move. 

Kr. President (The Honourable Sir Abdur Rahim): Do Honourablf> 
Members wish to move t.heir amendments? 

Kr. Jamnadas •• I[ehta: Sir, I ask for permission to withdraw ~ 
amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

Dr. P. N\ Banerjea: Sir, I ask for permission to withdraw my amend-
ment. 

Tl,te amendment was, by leave of the Assembly, withdrm'l"ll. 
Kr. President ('rhe Honourable Sir Abdur Rahim): Tbe question is : 

"Tha.t this Assembly recommends to the Governor General in Council that a fund 
called the Industrial Research Fund be constituted. for the nUrpOff' of ~  
industrial development in this country and that provision be mltde in the Budget for' 
an annual grant of rupees ~  lakhs to the fund fC1r a period of five years." 

The motion WUI'" adopted. 

STATEMENT OF BUSINESS. 
The Honourable Mr. 1[. S. hey (Leader of the House): Sir, I am 

not ~G ~  to move l1Iy Resolution today. With your permission, I would 
like to make a statement of business for the next week. The agenda for 
the meetings on Monday and Tuesda.v will be a8 follows: . 
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[Mr. M. S. hey.] 
Council of State amendments to the Mines Maternity Bill, the Indo-

Ceylon Agreement and the Public Accounts Committee's Report and Mr. 
Joshi's Resolution. In case we find that there is no time on Monday 
to take up 'the Public Account.s CommiUee's Report, it will be withdrawn 
and the whole of Tuesday will be reserved for Mr. Josbi's Resolution. 

Lieut-Colonel Sir Henry Gidney (Nominated Non-Official): May I ask 
the Leader of the House-I could not hear what he actuslly said-does he 
mean to say that he is devoting Monday for the Indo-Ceylon agreement? 

The Bonoura.ble Mr. :re. S. Aney: And Tuesday for the Resolution on 
political prisoner!:l. 

Lieut.-Colonel Sir Henry Gidney: And there will be no change from one 
to the other? That is fixed? 

The Honourable 1Ir. 1[. S. Aney: Yes. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 

17th November, J941. 
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